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NOTIFICATIONS UND K mi CUSTOMS ACT, 
19 
 

(52 SHRI K. R. GANESH: Sir, I also beg 
to lay on the Ti ble a copy each of the 
following Notifica ions of the Ministry of 
Finance (Departim nt of Revenue and In-
surance), under se tion 159 of the Customs 
Act,  1962— 

(i) Notification G.S.R. No. 1717, 
dated the 21st September, 1970 (in 
English and Hindi), togethe with an 
Explanatory Memorandum  thereon. 
(ii) Notification G.S.R. No. 2302, dated 
the SOth Septei ber, 1969 (in Hindi), 
together with a Explanatory Memoran-
dum thereon. 

(iii) Nol i f i iai io  G.S.R. No. 175-1, 
dated the 1st Octobei 1970 (in English 
and Hindi), togethei with an Explanatory 
Memorandum thereon. (iv) Notification 
G.S.R. No. 1792 dated the I7ili October, 
1970 (in English and Hindi), togi ther 
with an Explanatory  Memorandu m   
thereon. 

| Placed in I.ihiary. See No. LT-
4332/70 for (i)  to (iv>.J 

LEAVE OF ABSENCE TO SHRI G. 1'. 
SOMA SUNDARAM MR. DEPUTY 
CHAIRMAN: I have to inform Members t 
lat the following letter has been received I 
mi Shri G. P. Somasun-daram,  dated  9th   
November   1970: 

"I am suffering from paralytic attack 
for which I am taking treatment. It may 
not be possible for me to attend the en-
suing session of  the Parliament. 

Therefore I request you to place the 
matter before the House and leave may 
be  granted   for   ihe   Session." 
Is it the pleasure of the House that per-

mission be granted to Shri G. P. Somasun-
daram for remainir g absent from all meet-
ings of the House during the current 
Session? 

(No hon. A ember dissented) 
MR. DEPUTY CHAIRMAN: 

Permission to remain  absent  i    granted. 
We shall proceed with tin legislative 

business. 

THE    AIR    CORPORATIONS    
(AMENDMENT)   BILL,   1970—contd. 
SHRI K. P. SUSRAMANIA MENON 

(Kerala): Mr. Deputy Chairman, Sir, the 
main provision of this Air Corporations 
(Amendment) Bill elates to enabling the 
Corporations to set up hotels, etc. As you 
know. Sir, ours is a fairly large countrv and 
the scope for d vclopment of air trans-
portation in this country is quite big. So 
also in the case of \ir India. Though it is an 
international 1 ne by general international 
standards, it is still a small airline.  
Therefore,  at  this juncture,  to fritter 

away whatever resources these Air'ines have 
got,   to  sectors  of   activity   which   do   not 
belong  strict!)   to  their original purpose, is 
not   (( inert .    It   is   economically  wrong  
and it is not   going to help  the Airlines at all. 
As far as this countrv is concerned, we are siiM   
in   difficult)    to  find    a   seat   in    the 
Indian   Airlines,    and   the   expansion   
process is still  very  slow.   So also  is  the case  
with Air India.   I do no;   understand why at 
this juncture  Air   India  should   think  of 
setting up  hotels.   Running of hotels,   etc.   is  
propel l\   the  function of the Tourist Corpora-
tion   or   some   such   other   bodies,   and   
noi that of Air India.  I gram  that some of the 
international   airlines   have   got   their   own 
hotels and  that may help in picking more 
traffic, etc,   Bui    the   point   that   we   have 
to    remember   is    that   Air   India   is   still a    
small   airline   and    the   scope   for   its 
expansion    in    the     sphere    of    air    trans-
portation    i tself   is    quite    hig   and    
therefore,    Air    India    or    the    Indian    
Airlines should   not   f l i t ter   awa\    ils    
resources    in activities which do not belong 
primarily to its sector of operations.  Now, Sir, 
after all, the  managements of these Air 
Corporations have got   so many jobs  to do,  
and  if they have   been   doing   their   jobs   
properly   and well, then at least we could have 
pardoned them in setting up such  things.  But 
1 have a  feeling that   this  will only lead  to 
further diversion  of their attention   from  their 
primary    task.    Running   of    hotels,    as    
you know,  is  not an  ordinary  job;   it  is a 
difficult job and,  therefore,  at  the moment, air 
the    managements    of    these    corporations 
haw   not  been  able    to    give    full    atten-
Corporations,    especially    in     the     matter 
of  improving   their  efficiency,   their  labour 
relations,   etc..   to  divert   t he i r   a t tent ion    
to an  a c t i v i t y ,    which  is  not  primarily 
within, t h e i r  scope, is all det-imental to the 
growth of these airlines,  to their efficient 
functioning. 

Now, Sir, there are some other provisions in 
the Bill which, I think, are mainly a matter of 
works. Instead of 'member' the wind 'director' 
is used. But another; provision which I object 
to is the question of giving donations to 
charitable institutions. 1 do not know what 
sort of charitable inst i t u t i o n s  these Air 
Corporations are going to give funds to. In 
any case these will be dominated by certain 
poli t ical  opinions in this country, and I do 
not think it is de-si ruble for these Air 
Corporations to give anv funds to charitable 
institutions. This Clause should be opposed. 

Now, Sir, I come to certain fundamental 
problems which Ihese Air Corporations are fat 
ing, especially in the matter of labour 
relations, and as long as you do not have a 
proper contented labour in the Airlines, you 
cannot have an efficient service. Sir. some 
time bark I had the occasion to refer to the 
question of the technicians' dispute with the 
management. As you know. Sir, the 
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Khosla Award had set up certain norms, 
certain standards of wage differential between 
certain categories, that is, between the 
administrative staff, the technical staff, the 
engineering staff,  etc. 

But I do not know under what compulsions 
the airlines management thought it fit to 
modify the Award in favour of a certain 
section of the staff that is, the administrative 
staff, and create a situation in which the 
technical staff got discontented. They thought 
that they were being brushed aside. Now it 
would have been good for the airlines 
management to come to terms with the 
technical staff because after all they arc the 
men who see that the aircraft flies in the air. 
Whatever may be our conception of the 
hierachical position of labour in all advanced 
countries the technical staff always get a better 
treatment than the administrative staff but here 
in this country with its fuedal attitude, with its 
outmoded attitude you say one is a Graduate, 
one is a matriculate and so on— we have given 
more attention to the administrative staff 
without giving the technical staff their due. 
The result has been that the technical staff 
today feel frustrated and they are on the war 
path. Last time the Minister gave an assurance 
in this House that they will try to settle the dis-
pute with the Indian Aircraft Technicians 
Association by negotiating with them but 
unfortunately I would say that the airlines 
management has taken' up an a t t i tude  which 
is highly hostile to the technicians and this is 
not going to help matters. In fact I understand 
that the airlines arc trying to send the dispute 
to adjudication. As vou know, adjudication is 
not the way to settle this dispute because when 
there was NIT Award and when the airlines 
thought it fit to modify it there was no question 
of adjudication. Now when one section of the 
employees feel aggrieved and when they 
demand a change then the airlines manage 
ment is thinking of going to adjudication. This 
is only just postponing the issue and creating 
more difficulties for the air lines and for the 
workers. I want to warn the management that 
the workers arc not going to agree for 
adjudication on this issue. 

Now behind all the glitter of these airlines 
you will find that a terrible amount of 
wastage, nepotism and all sorts of mal-
practices are going on. You will be surprised 
to know that the rules and regulations 
governing aircraft maintenance, flight 
schedules etc. are being thrown everboard by 
the airlines management in collusion with the 
DGCA in order to defeat and discredit the 
technical staff of the Corporation. Actually a 
number of flights are taking off on 
concessions and this has become a regular 
practice in the Indian Airlines to play  with  
the life of the passengers.  This 

is a dangerous practice and I want to warn the 
Government that this practice should be 
stopped. 

Another thing I want to bring to your notice 
is about the question of overtime allowance. 
As you know, the Indian Aircraft Technicians 
Association has been demanding that in order 
to cope with the increased work the airlines 
should recruit more technicians but what the 
airlines have been doing is to try to give more 
and more overtime to certain sections of the 
staff in order to please, in order to create a 
favoured section among the workers. You will 
be surprised to know that according to infor-
mation I have got some of the aircraft 
maintenance engineers who get a pay of Rs. 
2,400 are drawing Rs. 6,000 to Rs. 7,000 as 
overtime allowance, outstation allowance, 
D".A. etc. An ordinary engineer getting Rs. 
2,400 gets about Rs. 7,000 as allowances 
almost every month for overtime etc. Now this 
way of specially favouring" a section of the 
technical staff in order to beat down the other 
section has been followed by the airlines 
management for a long time and this has to 
stop. If the aircraft maintenance engineers are 
short in number more people should be given 
licence but the DGCA and the Indian Airlines 
conspire in such a way that only a few people 
are given licence and the vast majority of 
qualified technicians are denied licence. This 
creates a situation in which a few engineers 
who have got the licence are able to 
manipulate the entire work and earn fabulous 
amount by way of overtime allowances etc. 
This sort of thing should be stopped  and all  
this wastage avoided. 

Finally I would like to tell the Government 
and the Minister concerned that this shoud be 
settled with the Aircraft Technicians 
Association and their demand should be 
conceded. 

SHRI KRISHAN KANT (Haryana): Mr. 
Deputy Chirman, I am glad that once in a 
while the Minister of Tourism and Civil 
Aviation has to speak in this House. We never 
discuss the functioning of the Ministry of 
Tourism and Civil Aviation. Everybody is a 
tourist and although now Members of 
Parliament can go by air and all that, they 
have not been able to criticise the Ministry 
and give their suggestions. So, I welcome this 
opportunity of discussing the Air Corporations 
(Amendment) Bill. I wonder whether it is not 
a mixture of conservatism and progress, like 
the mixed eronomv in a mixed way. Here it is 
not clear whether you want to increase 
bureau-cratisation or whether you want 
decentralisation. Nothing is clean. In clause 2, 
where the new Board of Directors is to be ap-
pointed, it is mentioned that the Government 
will do it after consultation with the 
Chairman.   It  could   have  been  done  in  a 
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very informal wa\. I do not know whether the 
Government want the Chairman to build up 
their >wn empires. When, you put it in the stat 
ite, the Chairman, whomsoever you appoi it, 
will use his veto. We have had the e .pcrience 
of the previous Chairman who did not have 
faith in the functioning of th Corporation. Mr. 
Bharat Ram was there, I think, and I am glad 
that he is out. Now, if you have a non-official 
man as a part-time Chairman and you try to 
have a Board of Directors, in consultation with 
the Chairman, it means that you are prov ding a 
veto to him. That is a very derogate ry step. I 
think it should not be accepted ind I hope the 
Minister will consider it before finally giving 
that power. We may have to oppose him in this 
House on some of the provisions. It is better if 
he had discussed it, because this is a very 
retrograde step, giving a veto to the Chairman 
of the Air Corporations in regard to nomir ation 
to the Board of Directors. It mea is that he may 
do anything. Suppose he does not agree to 
certain nominations or t ie Government does 
not agree to some of the suggestions, what is 
the position? Either there will be a stalemate 
and from l ie very beginning an atmosphere of 
tensi >n will grow between the Government 
and he Chairman or the Government will coi 
ipletely hand over the Corporation to tie 
Chairman, so that he can go on doing whatever 
he likes. This is a retrograde step I think this 
Bill should not be allowed ti be passed as such. 
The Government shoul I have consultations in 
an informal way. They are free to discuss it 
with the Chairmin whomsoever they appoint. I 
would 1 ere refer to the Press Council. When 
th* question of the appointment of the 
Chaiman and the Members of the Press 
Council came up, it was specifically provided 
thn the Chairman would be nominated by a .l 
election Committee. That very Selection Co 
nmittee will appoint .the Members of the I ress 
Council without consulting the Chair nan. The 
Advisory Committee for the P ess Council 
consisting of Members of Parliiment did not 
want to give the veto to he Chairman. That is a 
retrograde step. 1 lie Selection Committee 
consists of the CI ief Justice of India, the 
Speaker of the Lik Sabha and the Chairman of 
the Rajva Sabha. 

Here von are giving him veto power and 
allowing him to build up an empire. Then you 
have to come again and again to the House to 
info m us as to how he functions. He might 1 
e a part-time Chairman who mav like to 
function in any way he likes and use tin Board 
of Directors in whatever wav he ikes. I think 
it is a very retrograde step. 

I am glad you are thinking of having one 
Chairman for both. If you are having one 
Chairman,   then  have the  same service 

conditions in both. Let us not have strikei. in 
the way we have had now. I would say that 
the service conditions of Air India and ilit 
Indian Airlines should be the same, so that 
that does not become a bone of contention 
between the employees and the Corporation. 

Here I come to clause 4 in which a very 
special   provision   has   been   made: 

"(kk) to make such grants as it thinks (it 
as contribution or donation to any fund 
established for a benevolent or charitable 
purpose". 

Mr. Deputy Chairman, the Corporation is not a 
'dharamsala'. The Corporation is not a 
religious trust or charitable trust as some of the 
private trusts are. We know how the 
monopolies are using trusts and 'dharam-salas' 
for evasion of taxes. I do not know whether 
this provision is there in respect of any of the 
public sector undertakings and how they are 
using it. "To make such grants as it thinks fit 
as contribution or donation to any fund 
established for a benevolent or charitable 
purpose": who is to decide. Is it the Chairman 
because the board of Directors will be 
subservient to him? For example, the 
Chairman may like to give Rs. I lakh from the 
Government funds to a cha-l i i . ible trust or 
other trust which he has formed.   It   is   a   
very  retrograde  step. 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
You arc quite right. It will lead to all types of 
corruption. 

SHRI KRISHAN KANT: I do not know 
why this has been introduced. The old concept 
of having these things has changed with the 
changing society. You want to build up a new 
society where these things are not required. 
The Corporation is not a charitable 
organisation. The Government ran decide 
whom to give and whom not to give. Suppose 
there is a hospital or some such th ing  which 
is to be used by the members of the 
Corporation. You can subscribe to thai for the 
benefit of the members of the Corporation. 
But this, I do not know. (Interruption) I agree 
that this is a very clumsy way of doing things. 
This must be omitted.   We  all  oppose  it. 

There  is  another  thing about  clause 7: 
"(b) enter into a lease of any immovable 

property for a period exceeding ten years or 
where the rent of such property exceeds ten 
thousand rupees per month". 

I do not know what are the implications of 
this. Some other Members have spoken about 
it. I hope the Government of India and the 
Minister will look into it and see whether this 
is proper. I want the Board to function 
properly.  If the original provision 
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is not sufficient, there should be proper 
reasoning behind it, and while the Minister is  
replying  he must give  proper  reasoning, 

SHRI MAHAVIR TYAGI: We will see ii 
he takes note of how Parliament feels about it 
and if he responds to the wishes of   the   
House, 

SHRI    KRISHAN    KANT:     One    thing 
about Air India. They have a verv good 
reputation, 1 know, but I fear there is in-
creasing inefficiency in the Indian Airlines. 
Inn years back when we were travelling we 
were served good food. The food has 
deteriorated. The tare has increased but i lie 
lood has deteriorated. You increase the air 
fare but the food is cheap food. Pre-v iou s lv  
vou were giving some toslly things. Now   
von do nol  want  to give them. 

SHRI AN ANT PRASAD SHARMA 
(Bihar): Instead of cup and saucer they will  
now give only  the cup. 

SHRI    KRISHAN    KANT:     Mr.    A. P. 
Sharma says that it may be that after some 
time they will give only the cup and say   \on  
can  drink  with  the cup. 

SHRI S. D. MISRA (Uttar Pradesh): Mr. 
Mehta is satisfied with cosmetics, He-gets 
that. 

SHRI KRISHAN KANT: Secondly, Sir, 
you must have travelled bv Indian Air lines. I 
want to know why the quality of the air-
hostesses has gone down. A beautiful Minister 
cannot attract beautiful air-hostesses. 

SHRI ARJUN ARORA (Uttar Pradesh): 
And  handsome  Minister. 

SHRI KRISHAN KANT: Yes, I do not 
know why a handsome Minister cannot attract 
pretty air-hostesses. It is a part of tourism 
also. I do not know why this de-feci is there. 
The quality of the air-hostesses has 
deteriorated verv badly; you must have   
belter  qualitv. 

DR. DEBIPRASAD CHATTOPADH-
YAYA (West Bengal): Service quality, or 
aesthetic quality? 

SHRI KRISHAN KANT: Both, ft is a 
commercial proposition and your air-
hostesses play a great-part in tourism as well 
as in comfortable travel in the airlines. I do 
not know What the Minister is going to do. 

In the Indian Airlines bureaucratisation is 
increasing dav by dav. Look at the way they 
arc behaving. Their behaviour is bad. II   von   
go   to   book  a   seat,   their  behaviour 
is bad.   ihev say, "Wait".  I do not know 
such public relations. The lion. Minister ' s  
method of functioning has not permeated 
down to those people. He is a very cultured    
man,  a  man   who   can   have   very 

good pub l i c  relations. Why has that no: 
permeated to the common worker in the IAC? 

SHRI ANAN1 PRASAD SHARMA: They 
were servants, now they are the masters. 

SHRI M. H. SAMUEL (Andhra I'raclesln: 
Let  it  go  on   record.  

SHRI ANANT PRASAD SHARMA: This  
is on   record. 

SHRI KRISHAN KANT: It lakes one and  
a hall  hours from here to Bombay. But 
the luggage clearance from the aeroplane 10 
the airport takes one and a hall hours. By that 
time we could have gone to Bombay and 
returned. (Interruptions) I do noi know what 
the Government is doing  about   it. 

I n d u s t r i a l  relations in the Corporation are 
in a verv had stale. I do not know why. The 
time has come when you want more returns. 
more tourism. The Boeings are -. oming. and 
they require all technical knowledge and a 
be t ter  way of dealing indu s t r i a l  
r e l a t i o n s  should be tip-top. in the best 
conditions so that the efficiency in the 
Corporation would grow. Mr. Deputy 
Chairman, I feel that efficiency and in-
dus t r i a l  relations have gone to a very low 
ebb. Unless some special interest is t aken  no 
improvetnenl is possible. You may have a 
fu l l - t ime  Chairman and experts who have 
industrial re la t ions  knowledge. Thcv should 
he prOperl] dealt with. [I vou go, i v c rv h o d v  
is compla in ing  now, from the p o r t e r  to 
the top. Thcv sav, "We do not want to work. 
See how we arc treated." It means that the 
treatment from the top to the bottom is not 
good. 1 was glad when the Deputy Minister 
once agreed in this House that the 
management had faults .  I hope that the 
Deputy Minister after that has looked into the 
faults of the management and that the 
management will be streamlined. Otherwise, I 
feel that mereh by defending the officers; he 
will not. solve the problem, I he whole 
approach has to be socialistic, the whole 
approach has to be egalitarian. Otherwise, vou 
will not be able to  solve  the  problem. 

MR. DEPUTY CHAIRMAN: You con-
elude now. please-. You have taken 12 
minutes. 

SHRI   KRISHAN   KANT:    I   am   
closing. 

With these words, I hope that the increasing 
inefficiency after this discussion will change- 
into an increasing- efficiency. Otherwise. I 
t h i n k  this IAC will not be able to play its 
proper part in increasing tourism, in 
attracting more people or in the services that 
they are rendering to the people. 
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AN HON. MEMBER: More beautiful 
air-hostesses. 

SHRI   kRISHAN   KANT:    Mas   I   end   
b\ 

saying that the Mi lister will lend more of his 
c h a r m  so that the IAC and Air India also 
shed the same charm as the Minister? 

MR. DEPUTY CHAIRMAN: Von have 
all taken  qiore ilia     enough  time. 

SHRI ARJUN ARORA; We base not 
taken enough time. 

MR. DEPUTY CHAIRMAN: II you 
want to l inish the Bill wi th in  the 
prescribed time. I would appe I K) lion. 
Members that they should take 01 l\ live 10 
ses en minutes each.  Mr.  Mani. 

SHRI A. D. MANI (Madhya Pradesh): I 
would like IO hi e ten minutes, if sou do  not 
mind, Sir. 

SHRI DWIJEND*ALAL SEN GUPTA: 
(West Bengal): Whai is it? He is speaking 
e\er\ day. Win i iloes he represent except 
himself? I wan   to know. Is it because 
he   proposed   vour   i "imc? 

MR. DEPUTY CHAIRMAN: It is a very 
wrong stateme i which you are making,  
Mr.   Sen  Gupl  . 

SHRI DW1JKND A1.A1. SEN GUPTA: 
The other day he ioke on die Scheduled 
Castes.   He  spoke   \  Sterday. 

SHRI  A. D. MAM:  I did not speak. 
SHRI ARJUN ARORA: How can you; 

object to that? 
(Interruptions) 

SHRI A. D. MA SI: I am prepared to 
resign inv membership of this House if he 
proves his charge that I have spoken on (he  
Scheduled   Caste-  debate. 

SHRI   DWIJENDKALAL  SEN   
GUPTA: 

Yon have been showi kg favours to Mr. 
Mani. 

SHRI A. D. MANI: It am prepared to 
resign my members!] p of this House if the 
hon'bl:   Member   pi rves   this   charge. 

MR. DEPUTY CHAIRMAN: It is not 
correct to say that I base shown any las our 
to any hon. Member. I have never 
discriminated   agains    any   Member. 

SHRI ARJUN ARORA: On a point of 
order. Sir. That rem: ik of Mr. Sen Gupta is 
very unfortunate ami against the best par-
l i amcnia i s  tradition He is a very good 
friend "I mine. 1 wot d request him to with-
draw his remark. 

SHRI DWIJENDFALAL SEN GUPTA: I 
withdraw the rein; ks but the fact remains 

(Inter Uptions) 

SHRI A. D. MANI: Mr. D e p u t y  Chair-
man, Sir, I support the Bill and in doing SO I 
would like to say that the Act ol 1963 lias 
I H I I I  amended only a few times. The Air 
India Corporation is one of our best 
undertakings. It started with a profit of Rs. IK 
lakhs in 1D53-5-1 and its present ba lance  
sheet shows a profit ol Rs. 222 lakhs. It is 
regarded as one of the best .Airlines of the 
world. 

SHRI I.OKANA1H MISRA (Ortssa): 
W h i c h   one  is considered   the  best? 

SHRI A. D. MANI: 1 said one ol the best. 
T.W.A. is supposed to be the best. Air India is 
regarded as one of the best airlines in the 
world. {Interruption by Shri \ilii Hum). Since 
my time is limited I would like to refer to 
clause 2 of the Bill w h i c h  refers to the 
appointment of Direct tors in consultation 
with the Chairman. In this connection I would 
like to mention thai 1 am not in agreement 
with the suggestions made by mv hcm'blc 
friend, Mr. Krishan Kant that the same 
Chairman might be the Chairman of both the 
Corporations. Air-India  and the Indian 
Airlines. The Air-India is a specialised job 
and, therefore, somebody with an orientation 
towards fine ign traffic must be appointed as 
Chairman. 1 he Indian Air l ines  has so much 
traffic and I am not in favour of that provision 
of the Rill w h i c h  permits the same person to 
be appointed as Chairman of both the Corpo 
rations. 

Regarding the appointment of Directors, I 
would like to say, Sir, that the Minister should 
find room for a Public Relations Director of 
Air-India. We are trying to attract foreign 
traffic: and are developing a good deal of 
traffic in the United States. Therefore, 
somebody who is well-versed with foreign 
media of publicity should be appointed as the 
Director on the Corporation. 

Ms hon. friend, Mr. Parthasarathv, said that 
one of the leaders in the workmen should also 
be appointed. I would certain-Is support that 
suggestion. But in appointing a workman we 
cannot get a workman elected by the Union 
concerned; it ought io lie by the choice of the 
Board, with  the co-option of the Board. 

SHRI ARJUN ARORA: In that case, Mr. 
Mani, he will not be a representative of the 
workmen; he will be a representative   of   the   
management   among   the   em- 
plosees. 

SHRI ANANT PRASAD SHARMA: 
Whom will he represent? Will he represent 
the workers or will he represent the 
management  if he  is co-opted? 

SHRI A. D. MANI: You cannot have a 
delegate of the Union on the Directorate 
because  then  he  will   be   bound  down  bv 
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the directives of the Union. For that reason I 
suggest that he should be somebody who is 
generally chosen by informal consultation, not 
by election. The moment he gets elected he 
gets the directive from the Union concerned. I 
would also like to say that the Minister should 
find room for one of the users, that is to say, 
one of the passengers' organisations on the 
Directorate. You can easily find out who 
travels most on these airlines. 

SHRI LOKANATH MISRA: Users are 
taken for granted. 

SHRI A. D. MANI: Yes, at the present 
time. But I hope that will nat be the case in  
future. 

Then, I would like to go on to clause 4 
relating to donation of funds for charitable 
purposes. It has been pointed out that there is 
no need whatever for the Air Corporations to 
make any contribution to any charitable 
institution. If any charitable institution 
deserves help, it should get it from the Central 
Government not from the Air Corporations. 

SHRI LOKANATH MISRA: It is meant for 
Jagjivan Babu. 

SHRI A. D. MANI: I hope the Minister 
would delete this clause from the Bill, in 
response to the feelings expressed in this 
House, because we do not want the Air 
Corporations to utilise their financial re-
sources for supporting what they consider to 
be charitable causes. If there are any 
charitable organisations, let them make an 
application to the Government and seek 
Government assistance for getting over their 
difficulties. 

1 would like to go on to clause 12 which 
seeks to amend section 45 of the principal 
Act. There is a good deal of agitation among 
the employees that the draft standing orders of 
the Air Corporations have not so far been 
certified, they are pending certification at the 
present moment. There is an obligation, as a 
result of the award of Justice Bindbasani 
Prasad, that the trade unions should be 
consulted before these orders are certified. By 
amending this Act, they want to do away with 
the need to consult the unions. This should not 
be done because in regard to standing orders, 
the workers must be taken with the 
management and all matters should be settled 
in consultation with the unions. I hope, Sir, 
that with the passing of this Bill, the Air 
Corporations would become stronger and 
more* efficient organisations. There is also a 
clause in the Bill whirjh permits Air-India to 
take part in the setting up of hotels. I hope 
hotels will also be set up in India because we 
do not have properly serviced hotels with 
sufficient accommodation     for    passengers    
coming    from 

abroad and even tor people travelling within 
the country. I hope Air-India would be able  
to set up hotels at various centres. 

The last point that I would like to make is 
that since Air-India is connected with external 
services, the Minister might consider linking 
up some of the vital centres of communication 
with Air India. At present, Sir, Nagpur which 
von represent is connected only by tin: night 
air mail service. Who wants to travel by the 
night air mail service? There is a good deal of 
traffic between Delhi and Rourkela, between 
Delhi and Bhilai, and between Delhi and 
Bhopal and it is possible to have a day service 
connecting Madras with Delhi via Nagpur. I 
hope  he   will consider the suggestion. 

SHRI HAMID ALI SCHAMNAD (Kerala): 
Mr. Deputy Chairman, Sir, while supporting 
the Air Corporations Amendment Bill, I 
would like to draw the attention of this House 
and of the Minister who is at the helm of 
affairs to the inefficiency, indifferent attitude 
and malpractices prevalent in the 
administration of the Indian Airlines to-day. 
As far as indifference is concerned. I would 
like to draw the attention of this House and of 
the Minister to one incident which took place 
and which has been mentioned in the 
vernacular paper of Kerala, Matrubhoomi. On 
the 8th November, the Cochin-Bombay flight, 
flight No. 162, was delayed by one hour. The 
reason, according to this paper, was that for 
want of tandoori chicken, the flight was 
delayed by one hour. 

The report says that one of the stewards 
insisted that stewards should ge tandoori 
chicken and then only would the steward get 
into the plane. The passengers, other officials 
and the airport officials including the Captain 
persuaded the steward "Baba, we will eat 
whatever is available for us here in the flight". 
Non-vegetarian diet was available there but he 
insisted that his diet was tandoori chicken. At 
Cochin airport they had no tandoori chicken. 
So someone had to be sent to the nearest hotel 
and that was brought afer one hour. Then only 
did he go. That has appeared in the 
Matrubhoomi of the 10th under a big heading. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh):   It   is   an   individual   case. 

SHRI   HAMID   ALI   SCHAMNAD:    
Not 

one but many. So, I want to know what steps 
Government has taken in the matter, whether 
Government knows these things, this sort of 
indifferent attitude just for a piece of tandoori 
chicken and the passengers being delayed. 
Such an indifferent attitude is prevailing 
amongst the officials of the  Indian Airlines 
today. 
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SHRI LOK NYTH MISRA: If there is 
competition thes: lapsef would not have 
been there. But you support the Government   
in  evei y   matter. 

THE MINIS! ER OF TOURISM AND 
CIVIL AV1ATK \ (DR. KARAN SINGH): 
Should  we give  it  to  Patnaik? 

SHRI   HAMID   ALI   SCHAMNAD:    
No, 

no.   1  do  not  support  all  aspects    of    
the Government. 

Another point to which I would like to 
draw the attcnti m of the hon. Minister is 
with regard to he reservation system that is 
prevailing today. Within the reservation 
system chance ol tickets is being given ac-
cording to the ihims and fancies of the 
officials concerned . I know of one incident 
at the Bombay airport. One man came from 
Kuwait. Hi. chance ticket numbei was 55. 
People who e chance ticket number was 2 or 
3 wen made to wait while that man went in, 
tried and got an O.K. ticket when the plane 
as about to leave. He was asked how he coild 
manage and he replied "Baba, I know the 
trick how to manage it". That was Hie reply 
he gave. People who had the second chance 
and the th i rd  chance had to r turn to their 
respective homes from the airport. Therefore, 
I request the hon. Minister to examine these 
cases of, if I night call, malpractice, because 
I do not lil e to use the word 'corruption'. 
Malpractic s arc there in the administration. 
Th y should be stopped. Malpractices are 
here not only in the Airlines offices but n 
every sphere. We need not blame any 
particular Minister or department who aie at 
the helm of affairs, but there should be an 
overhauling of the entire  administra ion. 

Sir, with regard to the retiring rooms at 
big airports like Bombay, Calcutta and 
Madras, they art not always given to the 
passengers. 

SHRI AKBAR ALI KHAN: They arc 
very limited. 

SHRI HAMID ALI SCHAMNAD: I know 
they are lim ted. But even these limited 
rooms are given auording to the discretion of 
the man who is in charge of the retiring 
rooms. Of course, retiring rooms should be 
increased and also priority should be given 
to the man who goes first, but not seeing the 
face of the man or the quality of the person 
who goes to the airport. That should be done 
: nd it is absolutely necessary. Once when I 
went from Bombay to Calcutta, every r< om 
was booked. No room could be procure 1. 
Then I went to the Duty Officer and < :her 
officers and then only could   I  get  a  r< 
om. 

You see, if I iiad left the matter there itself 
thinking, "Oh, no room is available, it is all 
right". Men, I would not have got 

it. But I pursued the matter. I went to the 
official who was in charge of it. I went to his 
superior officers. And I found that there were 
two rooms vacant. But then I was told that 
those were meant for VIPs and that those  
could not  be given  so easily  .  .   . 

SHRI LOKANATH MISRA: They must 
have  been  reserved  for  the chairman. 

SHRI HAMID ALI SCHAMNAD: Such are 
the replies given there. This sort of 
malpractices should be stopped. 

Another thing to which I would like to draw 
the attention of this House is about bringing 
luggage from the airport to the luggage 
counter. I think a mention has already been 
made about it and so I do not want to say 
anything further on that. In the t i te r  Ilia! is 
taken for bringing the luggage to the luggage 
counter, we can go back to the place from 
where we came. 

Another very important thing to which 1 
wish to draw the attention of the House and 
the Minister is the long-felt desire of the 
people of Kerala and the people of Malabar to 
have an aerodrome at Calicut. Representations 
are being made to the Government and the 
matter is pending bfore the Government. The 
three or four districts of Malabar do not have 
an aerodrome and it is absolutely necessary 
that the Government should take steps to see 
that an aerodrome   is  constructed   at   
Calicut. 

SHRI ARJUN ARORA: Mr. Krishan Kant 
was very correct when he said that it is a very 
rare occasion when we can dis cuss the two air 
corporations. Till some years back this House 
always found time to discuss the working of 
several public sector undertakings during a 
session. During the last three or four years 
somehow it has become difficult. So only 
when an amending Bill like this comes that 
one gets an opportunity to discuss the working 
of this company. It was natural that the 
working of the Indian Airlines dominated the 
discussion on this Bill though the Bill relates 
to both the corporations. We- are in intimate 
touch with the working of the Indian Airlines. 
And for many Members of Parliament, as for 
the vast majority of the Indian people. Air 
India is only a name and a myth. 

The Indian Airlines, I find, concentrates too 
much on what is called the golden triangle-, 
Dclhi-Calcutta-Bombay, and neglects the  
other cities  .   .   . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS    (SHRI   OM    MEHTA):     
Areas 
like  Jaimnu. 

SHRI ARJUN ARORA: . . . like Jam-mu. 
Kanpur, Hyderabad and Patna. And when the 
Indian Airlines thinks of cities apart from  the 
golden triangle,  it 
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[Shri Aijun Arora] 

thinks of the: State capitals only. I personal-
ly feci that all cities with a population "I a 
million Should have at least one air service 
everyday. My city of Kanpur, for example, 
has a population of )."> millions. Wc do not 
have one air service everyday though on 
some occasions we have two. One air link 
must be provided to all cities everyday in 
case the cities have a population of a million 
or more, whether they are State capitals   or   
not. 

We heard a great deal of ilie Ind ian  Air-
lines when the Indian Airlines was deciding 
what plans to buy. There I I P.M. feel that the 
Indian Airlines Corporation made a mistake 
in buying Boeings. It should have continued 
to buy Caravelles. Rut (here was no 
Caravelle lobby anywhere in (he country and 
the Ministry and the Indian Airline's 
Corporation were pressurised into buying 
Boeings. The four or five caravelles that wc 
have in the conn try are giving good service. 
We June main tenance arrangements for 
them. Our technicians, our pilots and others 
arc trained to handle them. If more of these 
Caravelles had come, the same maintenance 
establishment, the same mechanics and the 
same engineers would have handled them 
and much unnecessary overhead expenditure 
could have been avoided. But may be, the 
World Bank loan was available only to buy 
Boeings and the Minister had to yield. But it 
will mean more expenditure on maintenance   
and   other   things. 

Sir, these planes have not yet arrived. 
Whenever you travel by IAC, you are shown 
posters at IAC buildings promising these 
planes. We are told: "Everything will be all 
right. Do not mind a little discomfort. The 
Messiahs are coming". But my information 
is that the capacity of these planes which are 
to be delivered to the IAC in 1971 will soon 
be exhausted. In 1972 or 1973 the same 
exercise will begin again. I want to know 
whether the government and the IAC have 
applied their mind to the plane for the future 
and if they have not, they must do so now 
and place orders for planes which will cater 
to the demand that will be generated in the 
vears 1973, 1974 onwards. My information 
is that so far all that has been done is to 
accord a welcome to the new Boeing and 
mind has not been applied to the planes for 
the future. 

In this country we need smaller planes also. 
Many of these smaller planes are aged and 
many a time we are told that the plane cannot 
take off and so the flight is cancelled. The 
present story is that while the railway trains 
are late, you do not know how late, there is a 
great deal of un-ce/tainfy  about the  flight  of  
the  Viscount,  | 

Friendship and other smaller planes which the 
1 \(: is operating because they have be come 
aged. They need too much attention and too 
much maintenance and that is not available 
and not always effective. The Min i s t ry  and 
the IAC must apply their mind to this aspect  
of the problem also. There is also the need foi 
smaller planes, even smaller than Viscount 
w h i c h  could provide shu t t l e  services 
between smaller cities in a particular Stale or 
between tourist   centres. 

 
MR. DEPUTY CHAIRMAN: Please con 

elude  now. 
SHRI ARJUN ARORA: There must be 

similar planes. At the risk of being mis 
understood, 1 will say that the Yak planes 
which the Soviet Union operates are very good 
for such shut t l e  services and the Ministry 
must examine them without political   
prejudice. 

SHRI AKBAR AM KHAN: Yes, that is 
right. 

MR. DEPUTY CHAIRMAN: Please con-
clude   now. 

SHRI ARJUN ARORA: Sir, I will continue 
after lunch. 

MR. DEPUTY CHAIRMAN: No, please 
wind  up. 

SHRI ARJUN ARORA: One more minute, 
Sir. There are certain cities and certain places 
whirl are served by the Indian Airlines. But the 
Civil Aviation Department has not provided 
proper airport buildings and in this context, 
Sir, I again mention my own (ity of Kanpur 
where the airport building is a disgrace not 
only to the city, but to the Indian Airlines and 
the Civil Aviation Department also. Three 
years back I wrote to the Minister and he 
wrote back saying that he would take tare of it 
during the Fourth Plan period. May I remind 
him that the Plan period has at last begun and 
we should have an airport building  now? 

Then, Sir, I would draw votir attention to 
Clause 12 of the Bill which seeks to replace 
Section "15-rule-making power. J am sorry I 
have hot given notice of any amendment to 
this clause. 

SHRI A. D. MANI:   You can do so now. 
SHRI ARJUN ARORA: But if you permit 

me and waive the requirement of 24-hour 
notice, I will give notice of an amend- 
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mcnt. This chang n tespect of rulemaking 
powers is a little too liberal. Till today the 
Government has the rule-making power. Now, 
the i Bl<.-making power is supposed in be 
give to the Corporations. There is not evei the 
provision that the rules so framed w II be laid 
on the Table of the House within thirty days. 

SHRI A KHAR .1.1 KHAN: That should be 
there. 

SHRI ARJUN ARORA: There has been no 
provision that lie rules, before they arc finally 
made, will be publicized and gazet-ii u and 
objection invited. That is too sweeping a 
change and giving the Corporations too many 
p( ners by one stroke. 

MR. DEPUTY CHAIRMAN: Please con-
elude now. 

SHRI ARJUN ARORA: Sir, if you permit  
me,   I   may  a ntinue  alter  lunch. 

MR. DEPUTY CHAIRMAN: You have 
taken more time I tan nhat has been allot-ed. 
Yon have taken ten minutes, 

SHRI ARJ1 N \ '.ORV: Then, Sir, I will 
take  more  time  ;il er  lunch. 

MR. DEPUTY H\ RMAX: No, you will   
not   be  callei    after  lunch. 

DR. KARAN Sir (;ll : When do you want 
me to reply,  Sir? 

MR. DEPUTY ( HAIRMAN: The House 
stands adjourned i   I 2.00 P.M. 

The Ho isc then adjourned for 
lunch at i ine minutes past one of the  
clock. 

The    House    tea s em I led    after    lunch    
at two   of   the   clock. 

THE VICE-CHAIRMAN (SHRI AKBAR AI.I 
KHAN) in the Cha 
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SHRI ANANT  PRASAD  SHARMA:   Mr. 
Vice-Chairman, Sir, my friends, the two 
friends, Mr. Kiishan Kant and Mr. A r j u n  
Arora have said thai this is a rare occasion that 
we get to discuss the affairs of the Indian 
Airlines Corporation, and also the working of 
Air India. I fully agree with them. As a matter 
of fact I would have also joined other lion. 
Members in showering praise in regard to the 
working of these two organisations, but I am 
sorry to say that, whereas I can no doubt, based 
on my own experience, say that the working of 
Air India is praiseworthy, the working of the 
Indian Airlines has very much deteriorated. By 
talking all the time only about the services 
rendered to cities like Calcutta, Madras, 
Bombay or Delhi, people think about India in' 
terms of those cities only, We have got a 
special grievance so far as my State is 
concerned. A number of times, Mr. Vice-
Chaifman, we have made complaints. Only 
recently, on a very important occasion like the 
Session of the All India Congress Committee, 
the position in Paffia was so bad that I 
personally sent a telegram saying that it 
appeared that Patna had been eliminated from 
the air mapi of India, because hardly perhaps 
there is a day when we get the evening Service 
from Patna to Delhi. The only reason given for 
the last one year is that there was some acci-
dent at the Patna airport, as if this was the 
responsibility <>f the people of that State. 
Perhaps that is how it is being looked   at  and   
the   fact   is   that  every  day.   in 
the evening, we find the plane missing. There 
too. to our utter surprise, this information is 
given very late, sometimes one hour before the 
scheduled time, sometimes when people go to 
the airport and then they are told   that  the  
plane is overflying. 
This   is  the  position. 

SHRI LOKANATH MISRA: Mr. 1 alii 
Narayan   Misra  goes  there once a week all 
right. 

SHRI KRISHAN KANT: Perhaps once a 
week   there  is  the  flight. 

SHRI ANANT PRASAD SHARMA: This is 
what we are facing. Now Mr. Loka nath Misra 
was referring to the humiliation that the 
passengers faced at the hands of these Services 
and vet he was putting on a smiling face when 
he was making that reference. At thai time I 
remarked, "why are you smiling? The Minister 
no doubt was presenting a smiling picture all 
the time, but why Mr. Lokaaatb Misra was 
smiling when he was talking about it, I asked. 

SHRI LOKANATH MISRA: I take 
everything with  a  smile. 

SHRI ANANT PRASAD SHARMA: Sir, 1 
am always saiisfied with only one thing. that 
whenever I have made a complaint the hon. 
Minister has smiled away. This is the only 
reply I have received (Interruptions). I did not 
want to speak on this Bill but I wanted to seek 
this opportunity to bring this particular 
grievance of the people of Bihar not only to 
the notice of the hon. Minister but also to the 
notice of Parliament. 

Sir, there is another thing that I wanted to 
mention in this connection and 1 think some of 
our friends who have spoken earlier have also 
mentioned it. You know there is a quota 
system for the various stations. We Jo mil 
know how this quota system works. Even two 
hours before the plane is scheduled to leave a 
particular place nobody knows whether the 
particular seat allotted to a particular station 
can be available for the next -union. .So much 
so we are told that there is no seat available in 
the plane but when we go to the airport we 
find half the aircraft empty. This is how things 
arc managed. Here I would like to make a 
suggestion—I understand other friends also 
have made the suggestion—that at least four or 
hie hours, if not twelve hours, before the 
scheduled time of departure from the previous 
station, the station where the plane is to land 
nexl should be informed :i l)«nii  the 
availability of the seats so that those seals 
could be availed of by the passengers at the 
next station. This is a very small  matter and it 
ran be managed easily. 

II ii is no) being done, what docs it show— 
Ii shows that perhaps the Indian Air l ines is 
not working, as I remarked at the time when 
Mr. Krishan Kant was speaking, as a sen ice 
but die people working there are working as 
masters. 

There is yet another thing and that is about 
the announcements. Whereas I have praised 
the service of Air India I would like to suggest 
that the announcements made by Air India ,  
especially in Hindi— vou know I am not a 
protagonist of Hindi— should be made 
correctly, should he made decently, and not as 
if some English people  are talking  Hindi. 
SHRI KRISHAN KANT:   Anglicised Hindi. 

SHRI ANANT PRASAD SHARMA: Yes. 
anglicised Hindi they arc using I hope the Ii 
on. Minister will pay attention to this sug-
gestion of mine. 

Then I would also like to say something 
aboul ihe handling of tbc packages of pas-st 
ngers. 

THE VICE-CHAIRMAN (SHRI    AKBAR 
ALI  KHAN):   That has  already been  said. 

SHRI ANANT PRASAD SHARMA: Sir, 
manv a time a suggestion was made to me that  
I should make a claim. Only the other 
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day when I went t( the Middle East a new 
box was broken. I do not know how this was 
handled. In tl in land  service this is what 
happens in.aviably. Therefore I would like to 
sunt >t that some improvement should be m; 
de in this regard. The boxes or the suitcas s 
that people carry for air travel are not so 
heavy that they should be mishandled like   
his and damaged. 

One thing more I want to suggest and this 
suggestion has also been made earlier by 
some other hon. friends. The hon. Minister 
should nol be satisfied with serving only the 
big c ties. The smaller cities should also be 
look< d after, cities like Jam-shedpur, 
Ranchi, etc There is no service so far as 
Jamshcd| ur is concerned or if there is  any  
that  is  equivalent to nothing. 

Then about the iming of the plane at Patna, 
I hope the hon. Minister will not smile away 
again ai my suggestion. In the winter both the 
planes leave in the morning but in summer i 
Be leaves in the—morning, another one 
haves in the afternoon. In the winter specia 
care is taken that they start both the plain, at 
one and the same time. I would request the 
hon. Minister to look into the timing so that 
the convenience of the passengers i:- looked 
after. When this matter is raised their reply is 
that they are running she ft of planes. If they 
are running short of ail raft it is not the fault 
of the passengers. They should increase the 
number. And on th s question we are pre-
pared to support th( Minister but the point is 
that the service hould not be such as to  cause  
inconvenience  to  the   passengers. 

About Patna servii t again regarding over-
flying, I would rcqix st him to put this matter 
right immediate) . If the pilot teftise to land 
in the night lime he should arrange the timing 
in such a way that the plane lands there 
during lay time. I wanted to make these few 
suggestions. As I said, as usual, whenever I n 
iki a complaint or request to  him  he sm les  
it away. 

SHRI KRISHAN KANT: Do you not want  
him   to  smile? 

THE VICE-CHAIKMAN (SHRI AKBAR 
ALI KHAN): If he miles, it means favour-
able consideration. 

SHRI ANANT PRASAD SHARMA: At 
least   he  should  do  something. 

SHRI DWITENDFALAL SEN GUPTA: 
Mr. Vice-Chairman, 1 am in agreement with 
the grievances voiced against the administra-
tion of Air-India ami Indian Airlines, but mv 
grievances are different. I have serious 
grievances against th" eastern sector of the 
IAC for the neglect it gets from the ad-
ministration itself. Three Fokker Friendship 
planes were lestroyed in the last eighteen 
months, but they were not replaced. We all  
talk  about the border States of 

Assam, West Bengal, Manipur and Tripura, 
but they are the most neglected States. 
Everybody knows that train services are almost 
impossible in that region. Just for going from 
West Bengal to Assam it takes two and a half 
days. So, the Indian Airlines are the only 
means of transport. It is a monopoly industry, 
but taking ad vantage of the monopoly 
situation they are looking into the problem in a 
manner which goes against the very concept of 
a nationalised industry. 1 wrote a letter to the 
Civil Aviation Minister about two months 
back. He gave me a reply, but not to any of the 
points. The reply was: "You have raised too 
many questions of very great importance. I 
would look into the matter and then let you 
know the result." During these two months I 
have got no reply to any of the points I raised. 
As against this picture, I would like to sav that 
in the winter schedule simultaneously two 
Fokker Friendship planes will go from Delhi to 
Patna. I do not know why simultaneously two 
planes will be going from Delhi  or coming 
from  Patna. 

SHRI LOKANATH MISRA:  For the con-
venience of Ministers. 

SHRI   DWIIENDRALAL   SEN    GUPTA: 
1 do not know, but do justice to everybody. Do 
not do injustice to others.  I would  like to   
attribute   this  deterioration     and     mis 
management to one salient fact.  In the last 
three years so many officers of    the    Indian 
Airlines,   who were competent  officers,  have 
been   replaced   by  new outsiders.    For    ex 
ample,   the  Chairman    of    the    IAC,    the 
General   Manager  of    the    IAC    and    the 
Director   of   Personnel,   all    have     associa 
tion   with   the  Indian  Airlines  only for  the 
last  three years or so and  all  the old office! s 
have  gone  away.  I  do not know why outside 
people were brought in. Now, I am giving  a^ 
catalogue  of the  stoppage  of services  because 
of    unrest    among    the    employees,   be  
they   pilots  or  be they  technicians. On the 
30th and 31st May, 1969 there was a pilots' 
strike in Bombay. In Calcutta on   the  9th  
November,   1969  there    was    a strike. 

On the 18th, 19th and 20th March there was 
stoppage of work. For about ten days there was 
stoppage of work in the last few days of August 
and up to the first week of September 1970. Mr. 
Vice-Chairman, we would ask the Minister to 
say whether any of the officers of the Public 
Relations Department or any officer of the 
Personnel Department visited these spots of 
disturbances or spots of unrest to settle this mat-
ter on the spot. I would like to know from the 
Minister here whether it is not a fact that in 1967 
there was one Mr, M. K. Basu as the Industrial 
Relations Manager. Since then more than 25 
officers have been added below. What are these 
officers doing? Why I  do they not go to the 
spot? 
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[Shri   Dwijendralal   Sen Gupta] 
I would like to add one more important thing 

for ilie Minister to reply. It is an allegation ol 
the employees made lo me that this Mr. Basu 
and a group of officers (here are patronising 
the tATA, a union of the technicians, against 
ACEU which was formerly the only 
recognized union of the leehnicians. These 
(ATA, men took recourse to a strike in 
Bombay in the last week of August, as a result 
of which on the 4th of September. 1970, 
Government had to announce cancellation of 
the evening flight from Calcutta to Delhi. On 
the 5th of September the flight was delayed by 
12 hours and I could not reach here in spite of 
there being a ticket with me lor return journey 
from Calcutta to Delhi, to vote for the 
Constitution Amendment Hill on Privy Purses. 
On the 4th evening I v.as to return here. 1 had 
a return t icket  in my pocket fot the 4th 
evening. I only got it in the morning news of 
the 4th that the flight, was cancelled. I 
frantically made an attempt to make a hooking 
for the 5th September morning flight. 1 got it. 
The plane was to reach here at 8 A.M. but that 
plane came here at 7.30 in the evening, 1" 
hours late. 

SHRI LOKANATH MISRA: They sent IAB  
planes  to  many  places. 

SHRI DWIJENDRALAL SEN GUPTA: No 
bods cared lor mv vote. My vote is not sold io 
anybody. I vote according to my conscience. 
The point is this. 1 want to know irh) the 
Government did not settle litis i\ IA dispute 
beforehand? Why did they settle it only on the 
7th of September? Does it show any collusion 
between the I ATA, the administration and the 
Princes? Fortunately or unfortunately after the 
5th of September after the voting oil Privy 
Purses everything was settled in a couple of 
cbos. 

SHRI SRIMAN PRA1 ULLA GOSWAMI 
(Assam):   Whv did vou  not come by train? 

SHRI  DWIJENDRALAL SEN GUPTA:   I 
am not so foolish as anybody else because 
Howrah. Hooghly and Burdwan were under 
deep water and the long distance trains could 
not run from Howrah. thev were all cancelled 
on the 4th. Am I a fool to be stranded in 
between at. Burdwan because of the flood 
s i t ua t i on  that was prevailing there? 

So. I took the easiest and the safest coarse of 
flying. I did not know that it would be 12 
hours late. 1 make a statement here that 
nobody on the part of the. Government, either 
the Prime Minister or the Whip or anvbodv, 
contacted me in Calcutta inquiring about mv 
difficulties in reaching Delhi. Onlv at about 
1.00 P.M. on the 5th I got a telephone alleged to 
be from the .Secretariat of the Prime Minister 
to the effect  that  the Prime Minister want- 

ti! t ) talk to me. When I attended to the 
telephone, I was, however, told that the Prime 
Minister had gone to Parliament House. The 
man at the other end asked when 1 was 
coming. I said that I was at the mercy of the 
Indian Airlines Corpora tion. The Airport 
Manager there said that thev would he in a 
position to take the plane from there to Delhi 
after the plane In Madras. Thai plane left at 
3.00, that is to say 2Jf hours before my pUute. 
(Interruptions'by' Shri Sriman Projulla 
Gosivami) I am not like dumb-driven c a t t l e .  
1 have mv personality. I wonder why nt\ plane 
to Delhi w h i c h  was an earlier plane 
p i r senia t ivc  ol the industrialists in the 
man   .   .   . 

SHRI SRIMAN   PRAFULLA GOSWAMI: 
You   were ca t t le :    before   to   say   this. 

SHRI DWIJENDRALAL SEN GUPTA: I 
would like to say that these ate serious in-
stances of inefficiency. I would like to tell 
you that there watt an air-crash near Sil-char. 
Ml the passengers died. Did any high officer or 
the Minister go there lo console the relatives of 
the people who died in the crash? I would like 
lo know what those officers and Ministers are 
there for. I am not here to chastise any 
particular officer. Mr. Kumaramangalam was 
replaced by Dr. Bharal Ram who wa« 
supposed io be the representative of the 
Industrialists in the socia l is t ic  s l rur tu ic  of 
the Indian Airlines Corporation. Dr. Bharal 
Ram is an industrialist. Mr. Mohan 
Kumaramangalam, a Communist leader. T do 
not have any quarrel either with Dr. Bharal 
Rani or Mr. kumaramangalam. But I want a 
whole-time Chairman who can give undivided 
attention to the welfare of the 
ad in in i s t r a t ion. I have no personal 
grievance against any of them. My only 
grievance is that no serious thing can be done 
either by Dr. Bharat Ram or by   Mr.   Mohan   
Kumaramangalam. 

Another point is this So far as the employees 
are concerned, they have very long and deep-
seated grievances. I would request ihi 
Mini s te r  to make a categorical statement that 
the service conditions of the cm polyees will 
not be arbitarily disturbed. Thev should take 
the employees itno confidence, the pilots, the 
engineers, the uehni cians, the white collar 
staff. Thev should consult them and speak to 
them. NTobody should grudge the high salary 
of the pilots and the engineers because they 
have got to cRsc harge heavier duties. The law 
of supply and demand applies to them. Just for 
qualifying as a pilot, a man has to spend Rs. 
30,000. LTnless a man gets an equal rp turn, it 
is not proper. Why should he be prevented? 
My point is this. I want gnoj service. These 
air-hostesses are nastv ones. Thev must go. 
Can't we have this work done by the stewards? 
I want to say thaf thev   are   sometimes   so  
much   conscious   of 
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their prestige that if yon call them, "Hear me", 
they feci it an iffence. You must say, "Excuse 
me,  please." 

SHRI AWADH1 SHWAR
 PRASAD 

SINHA: Well; a inai should know how to 
address a lady. > 

SHRI   DWIJENDRALAL SEN    GUPTA: 
You   arc   a   Hintliwal    .   Will  you     say     
in 
Hindi '   if   you address 
them? Will you do tl at? Do you say that? 
What type of education?  I do not know. 

SHRI SRIMAN PR \FULLA GOSWAMI: 
You will say like that! 

SHRI DWIJENDRALAL SEN GUPTA: 
Let the ladies reinaii in the kitchen, let them   
not   come   to  places   like  this. 

Thank you. 
SHRI MAHITOSH PURKAYASTHA: 

(Assam): Mr. Vice-Chairman, Sir, I welcome 
the introduction of the Bill. Some structural 
changes are to lie made in the Indian Airlines 
and the Air-India and I hope these things  will  
work  for the better. 

Sir, two things in recent days have been 
given a goodby in the Indian Airlines—effi-
ciency and punctuality The efficiency of the 
Indian Airlines has d< teriorated very much 
and punctuality is noc observed at all. I have 
maintained a record of my air travel dining 
the last one ye tr. 

SHRI KRISHAN KANT: Thcv arc punc-
tually unpunctual. 

SHRI    MAHITOSH      PURKAYASTHA: 
I do not want to W! Ste the time of the House. 
If I read out the list, it will be found that on 
several occasions, whether in Bombay, Delhi 
or Ca cutta or my District town, Silchar, the 
planes have been delayed. In some cases this 
<U ty has not been announced that the j lane 
will be delayed, (list on this 3rd I wa going to 
my home town, Silchar, from Delhi. The plane 
from Dum Dum was to le; ve at 10-45 A.M. On 
enquiry at 10-45 I wa told that the plane will 
be delayed. Why- There was no an-
nouncement. On enqu ry it was annuonced 
that the plane would be delaved by half an 
hour. After half an hour again I enquired and 
they made the announcement that it will be 
delaved bv another one hour. That delay was 
also not observed and the plane actually left at 
1 P.M. for its destination. The passengers goini 
to Silchar were not even given anv lunch vhich 
could easily be arranged at Agartala >here the 
plane halts for about 20 minute Curiously 
enough, when I told them tha lunch should be 
arranged, when I arrivi 1 at Agartala, the 
Indian Airlines officer ailed on me and said 
that i:hev had arranger1 lunch for me. I asked 
Ihem. "What al>out the lunch for others?" they 
said the\ had not arranged for 
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others. So I refused to take lunch and had to 
starve that day. 

Sir, litis was not only one occasion. It has 
become a habit with them. You know, Sir, 
the geographical position of Cachar, Tripura, 
Manipur and Upper Assam is such that they 
are completely isolated from the rest of India. 
Air travel there is not a luxury; it is a must. 
Those who want to travel quick have to avail 
of the Indian Airlines service. But this line is 
always neglected. Speaking of my home dis-
trict, Cachar, Cachar is linked by air with 
Calcutta via Agartala and Gauhati. On this 
line as many as three accidents have occurred 
during the last eleven years. Two accidents 
have taken place within a spell of 16 months. 
But the Indian Airlines authorities have not 
given any attention to improve the air 
services. In spite of protests from the local 
people Dakotas have been placed. Whenever 
a Friendship plane is grounded anywhere in 
India it is replaced. But no Friendship is 
given on this line. Nowadays two Dakotas 
arc running from there which are short of 
seats. To get a seat one has to wait for a 
month or forty days. I would request the 
Minister of Civil Aviation to look into the 
matter to see how the air service in that 
neglected part of the country ran be 
improved. 

Mr. Vice-Chairman, on the 29th of August 
an accident took place in mysterious cir-
cumstances. And after the accident the rescue 
operations were verv much delayed and the 
grief of the people was further deepened. 
There was complete negligence on,.the part of 
the Indian Airlines to locate, the wreckage of 
the plane which was hardly 15 aerial miles 
from the air station of Silchar. But it took them 
more than three days to locate the plane. And 
when they located it they expressed their 
inability to reach it. But before the rescue 
party engaged by the Indian Airlines and the 
Government could arrive there a batch of 
students went there and found only some limbs 
scattered there The dead bodies were eaten up 
by wilt/ beasts and vultures. But our Indian 
Airlines people did not reach there. To add. to 
their grief, limbs were burnt without the 
permission of the relatives at Halflong, 
seventy miles from Silchar. When there was a 
protest from the public, onlv some limbs were 
brought to Silchar and these could not be 
cremated properly. ' The Government of India 
set nr3 an enquiry commission and Mr. , S. K. 
Datta, a retired judge of the Calcutta High 
Court, has been made its Chairman. But the 
Chief Saftey Officer who went to Silchar to 
enquire into the cause of this accident, has 
been made the Assesser, to the astonishment of 
all. When the enquiry began in Silchar in the 
last week of October, lawyers representing the 
public protested against this,  but the Chairman 
said "I am 
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[Shri   Mahitosh  Purakayastha] 
helpless because ii is the decision of the 
Government." He is a man who has to be 
examined as a witness. How ran he sit as an 
Assessor? The Chief Safety Officer arrived 
three (lavs alter the accident, and when 
people—public men and Ml As questioned 
him, "Why are you so late?", he made the 
astounding statement, "We arc busy with 
preparing answers to questions in Parliament, 
thai is why 1 could not come earlier." Is there 
any truth in t h i s ?  T would ask the Minister 
in charge of this department to look into the 
affairs and see that this Asses sor is changed 
immediately. While appointing a judge for 
enquiring into the cause of this accident, you 
should have a judge who has no other 
business in his hands. He sat for onlv three 
davs and thereafter adjourned the enquiry 
saving. "I have got other business on my 
hands. This will be heard again in December." 

Speaking of inelTiciency, inefficiency is 
grouning in Indian Airl ines because there is 
no dear cur employment policy there. Talking 
of the recruitment policy of the Indian 
Airlines, in Assam almost in every district  
town there is an Indian \iilines office. If you 
search for Assamese young men in these 
offices, you will hardly find five or six Assa-
mese voung men working in that region. Why? 
Arc there not local candidates available for the 
simple job of Traffic Assistant? Certainly 
there are educated unemployed youths in 
Assam and they could casilv he absorbed in 
these posts. So, I would urge on the Minister 
in charge that while implementing the new 
Act. he should see thai this recruitment policy 
is revised. The indu s t r i a l  relations policy 
also needs to be revised. Whv arc there so 
many strikes in the Indian Airlines even 
though they arc giving a decent salary to a 
majority of the employees? The administration 
in the Indian airlines is top-heavy. There is no 
clear-cut industrial relations policy. Now the 
number of directors is going to be increased. I 
would like to see that as manv workers' re-
presentatives as possible are taken as directors 
in the Indian Airlines—not onlv amateur 
directors, those who render part-time 
se rv ice ,  but also those who have in t ima te  
knowledge about the working of the Indian 
Airlines. Employees representing the techni-
cians, emplovees representing the pilots and 
employees representing the commercial sec-
tion also should be given representation in the 
board of directors. Then the industrial relations 
will improve and so manv strikes will not take 
place. 

I would again \irge the Ministher to look 
into the difficulties of the people of Cachar. I 
would request the Minister to make an 
improvement in that region bv withdrawing 
the Dakotas altogether from the Silchar-
Calentta route, to make a thorough testing of 
the airworthiness and dependability of the 
Fokker Friendship planes in the peculiar 

geo-ineterorological conditions prevailing in 
that region, to change the timings of the 
scheduled flights to avoid flights in the late 
afternoons, to arrange for immediate instal 
lation ol weather radar and other navigational 
aids in all lie aerodromes in the frontier region 
and ise the efficiency level of those who 
remait at the control tower. With these words,  
1 . include. 

SHRI M. H. SAM. EL: I do not propose in 
go into the operai onal problems and the needs 
of the different areas. Several Mem-bers have 
spoken about them. But I have a fundamental 
approach to this Bill. That is why I arn 
constrained to speak and'to say that this Bill to 
me is rather misleading and i onfusing. 

I hope the House will not be startled if I say 
that this Bill is retrograde and regressive in 
the context of putting the clock back on die 
concept of what is generally regarded an 
autonomous corporation. I am sorry this 
aspect of the Bill has been ignored by several 
Members and I shall explain this point when I 
come to the clause-by-clause consideration. 

I et me say straightway that I am an ad-
mirer of Air India, its efficiency, its policies 
and  its administration. . . 

SHRI A. D. MANT:  And its maharaja. 

SHRI M. H. SAMUEL:  You may like the 
maharaja. . . 

SHRI A. D. MAN1:   I like the maharaja. 
SHRI M. H. SAMUEL: I see. Let us not go 

into the context of the present situation. 
But I cannot say the same thing about the 

Indian  Airlines. Many people have cri-
n ' r i s id  it and f do not want to wa time on 
that, except to say that it does not seem to have 
the professional acquaintance or cffillicieney 
at the top. I will sav no more on   the   subject. 

On the other hand Air-India has a Chairman 
who has been one of the earliest fliers in our 
country. Its Managing Director himself is an 
avaifion man. Its Chief Commercial Manager. 
Mr. Bobby Kooka, is one of Mir best brains in 
the world in his field. With their efforts Air-
India has been running well and very 
creditably. 

Instead of leaving such a Corporation 
alone—such a Corporation which is running 
well, making profits, bringing credit to the 
country from all over the world—to continue 
its good performance, the Government wants 
to poke its linger into it. In bringing forward 
this Bill, the Minister will probably say, 
"Well, in order to fil in certain loopholes, 
certain gaps, we are bringing forward this 
Bill". There can be loopholes in anv 
organisation in the world Nobody ran be 
perfect. But a reasonable perfection is what is 
required of human effort. The reasonable 
perfection that Air-India has achieved, I do 
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not ihink even D . Karan Singh's Ministry 
bus achieved. 1 ill not single out his 
Ministry. Probabl) no Ministry of the Gov-
ernment of India lias achieved that reason-
able perfection. Now, for such imperfect 
organisations to fii d fault with a reasonably 
perfect setup, to me. sounds rather radi-
culous. Ai r - Ind ia  certainly running much 
belter. Therefore, when Dr. Karan Singh 
comes forward wi h this Bill, I suspect a 
certain erosion of the autonomous character 
of the Corporatioi of Air-India or even of 
Indian Airlines is threatened by the provi-
sions of this Bill. ' hnt is why I am making 
bold to consider ll is aspect of the Bill. The 
Bill nullifies the every essential concept and 
character of an am inomous corporation and 
makes the concept. by these provisions, a 
farce. You know tl it in many of the public 
sector undertaking1 there is inefficiency, 
chaos, Jess produi t ivi ty ,  more loss and 
greater bossim. But more important than 
anything else is l rat by this Bill we are 
cheating ourselves and traducing the concept 
of an atitono nous corporation. I will show 
you how we i re cheating ourselves and 
traducing the very concept of an autonomous 
corporation. 

I now come to the Bill. The number of 
Directors is sought to be raised from nine to 
fifteen. Thev will of course be appointed bv 
the government in consultation with the 
Chairman. They can appoint anyone they 
like. So the Goven ment's influence will be 
supreme in the Coi porations. Thev propose 
to appoint Functional Directors. I suppose 
these Functional Directors will know some-
thing about their functions. T suppose that 
the Functional Dire tors will be from among 
the fifteen. To add to this, the Government 
has also decided b\ this Bill to abolish the 
Advisory Committci s. I am sorry for these 
committees, bcrausi on some of them were 
Members of Parliai lent. It is a pity that thev 
have been fou id useless and incompetent bv 
the Ministct or the Chairman of the 
respective corporations. To that extent there 
shall be no public larticipation in the run 
ning of the Corporation even in an advisory 
capacity. Therefore. Government is entirety 
supreme in these C( i porations. 

SHRI MAHAVFR TYAGI: That is socia-
lism. 

SHRI M. H. SAMUEL: You may call it 
by anv name you like. 

Again, by a pro ision included in this Bill 
amending, I think, sec. 35 of the Act, about 
leasing the piopertv and rentals, the Bill is 
limiting the < isciction and powers of the 
corporation and Is officials to the extent of 
Rs. 10.000. Now. Rs. 10,000 to be paid as 
rent for office spa e in Delhi means onlv 
5,000 sq. ft. of space Is that enough for the 
Indian Airlics' and the Air Tndia in Delhi? In 
Delhi IAC has go one building and they are 
going   to   have   another   building with 
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several lakhs of sq. ft. of space. In New York. 
London, Paris and Washington, 10,000 sq. ft. 
of space is a pittance. Airline offices 
everywhere are maintained in a very posh 
manner because you have to compete with 
other Ai r l ine  companies. If thev want to 
have more than 10.000 sq. ft., they have to 
come to Government for sanction. The 
Government is again supreme. To that extent 
\uu n u l l i f y  the ""aiftonomous character of 
the Corporation. 

However, then- are one or two relieving 
factors in the Bill in regard to the capital 
expenditure, increasing the value to Rs. 40 
lakhs, and then, making rules and regula-
t ions .  I do not agree with Shri Arjun Arora 
who said that these Corporations should not 
be given these powers to make rules and 
regulations. Where is the autonomous 
character of the Corporation if you do not 
allow them to make regulations for them-
selves? 

SHRI LOKANATH MISRA: Shri Arjun 
Arora is enamoured of the Russian pattern. 

SHRI M. H. SAMUEL: And, then, giving 
authority to them in respect of hotels and 
restaurants  and  so  on. 

I plead with the Government, Sir, that ilu 
Government must leave these Corporations 
alone which are working well. You make 
livings worse if you interfere with them. Your 
way of administration is not the business way 
of administration and it is not a profitable way 
of administration. Leave them alone and 
concentrate on those which are not working 
properly. Air-India and Indian Airlines are 
doing reasonably well. Why do you mant to 
interfere with these Corporations? 

I echo one of the Members' remarks that 
their Chairmen must be full-time Chairmen. I 
agree. I add that the Chairman must be 
acquainted, to some extent at least, with the 
functions and character of the work done by 
the Airlines. At the same time, he must be on a 
contract basis. I am talking also of the General 
Manager or the Managing Director, bv 
whichever name vou may call him. If thev 
must be on contract basis, thev must be 
professional men and not from the IAS in- ICS 
cadres. 

SHRI KRISHAN KANT:   Yes. 

SHRI M. H. SAMUEL: These people from 
the IAS oi ICS cadres may be very eminent 
men otherwise; but in technical and business 
positions, thev make a mess of things 
wherever thev go. Thank you, Sii 

THE VICE-CHAIRMAN (SHRI AKBAR 
AI.I KHAN): Mr. Sinha and Mr. Appar are 
there. I think, Mr. Appan, vou cat speak at  
the third reading. 
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SHRI G. A. APPAN (TAMIL NADU): I 
want to go. That is why I have made the re-
quest. 

THE VICECHAIRMAN (SHRI AKBAR 
All KHAN): All right, if yon are very keen. 
Please finish within the time. 

SHRI G. A. APPAN: I will lake the 
minimum  time possible. 

SHRI I.OKANATH MISRA: Everybody 
has some sad experience with the Indian 
Airlines. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No, your name is not there. 
Yes, Mr. Appan. 

SHRI G. A. APPAN: Mr. Vice-Chairman, 
Sir, you know, always what I sav mav be 
p leasant  to sonic and not to others. What-
ever it is, what I honestly feel I speak out in 
the interest of the community without 
prejudice to anybody. 

Sir, three years back, when I became a 
Member of this House. I saw the Delhi airport 
and I wondered whether this was an 
aerodrome in the capital city of a great 
country like India. Today I should congra-
tulate the lion. Minister for having made the 
aerodrome look so beautiful. And I was also 
trying to put a blame on him as to why 
Madras is not like that. But. I sec some signs 
also of this being looked  into. 

Secondly, Sir, I have mv own doubts about 
the need for this Bill. There are about 12 or IS 
items to be implemented here or to be changed 
there. Excepting one or two things, why one 
or two, excepting one, that is, the power to run 
hotels and relaurants, the other things are not 
necessarv for the present. Even the hotels and 
restaurants could have been made possible by 
a departmental order or a ministerial order or 
any order like  that. 

According to the new proposal the number 
of Directors is going to be increased from 9 to 
15. Where is the need for ij? Where is the 
heavy load of work for them? Is our country 
so rich? The Air Corporation is a business 
corporation and if you want to increase the 
load on the Managing Director, it can be 
increased from 9 to 10 or 11 but not increase it 
overnight to 15. If I were a Minister like Dr. 
Karan Singh I would not tolerate it. My thanks 
are due to the eminence of Dr. Karan Singh 
and his worthy associate. Dr. Mahishi, about 
whose talent only yesterday I had the privilege 
to know. Mrs. Indira Gandhi and Dr. Karan 
Singh should be fortunate to have her in this 
portfolio. I came to know how she was able to 
tackle the labour and the employer-employee 
probelm last time when there was a si like. I 
was reallv wondering why this ladv was 
coming and why not some man hut she was 
able lo do it. She is one of the verv rare,  
worthy,    Ministers    in    this    Cabinet. 

Dr. Karan Singh should thank her and he 
should give her more responsibilities. When I 
went for some meeting I found what a good 
poet, a literary person, a journalist, a good 
siorv teller and a worker she was, I would 
request the Minister not to stick to the propo ;! 
to increase the number of Directors. They can 
even be ordinary members and n that there is 
an amendment. Vnyhow I do not t h i n k  it 
advisable for a poor country like ours to 
increase the Directors from 9 to 15. 

Then I have a grievance against him but I 
would request Members here that if they had 
any grievance, let them go to the Minister and 
get a good reply. If they are not reasonably 
amendable, then you can come to the 
Parliament rather than waste the time of the 
Parliament. By personal approach to the 
Minister or the officer concerned we can 
succeed in honest cases and be of really good 
service rather than take so much time of the 
Parliament because every minute of the 
Parliament's lime means so much .of money, 

THE VICE-CHAIRMAN (SHRI AKBAR 
All KHAN): You are quite right. Your time is 
up. 

SHRI G. A. APPAN: I am told that it is a 
fact that the Scheduled Castes and the 
Scheduled Tribes are not preferred in these 
Corporations. 

3 P.M. 
But is it the mistake of the lion. Minister or 

the Government? No. It is the mischief of 
some of the officers. You will have to pardon 
me when I use the word 'mischief. Yes, it is a 
mischief. It is a crime. It is an offence. It is an 
unpardonable crime. So, Mr. Vice-Chairman, 
Sir. I would request the hon. Minister to please 
see that he issues a special advertisement 
calling for people from the Scheduled Castes 
and Scheduled Tribes to fill all the ranks from 
the lowest to the highest up to 15 per cent 
which is the reservation vouchsafed in the 
Constitution. 

Here in this Clause he is trying to improve 
the conditions of service of members. So far 
their remuneration was only honorarium, but 
now there is the doubt in my mind that the 
prospective Chairman will have a salary, a 
fabulous salary, or a fabulous honorarium and 
allowances also. I do not think we want such 
people. We want for the country people who 
can work for the sake of the country, not for 
the sake of money. We want some such people 
but I request the hon. Minister not to put some 
of the defeated people, people defeated in the 
elections, in the elections to Parliament or the 
legis la tures  or other bodies, nor to give the 
chance to the retired Supreme Court Judges or 
High Court Judges just to 
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please them for tl cir judgments, which are 
not according to the law, or some such thing.  
Furthermoi  ,   Mr.  Vice-Chairman, ... 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN): No more, Mr. Appan. Now you 
must finish. 

SHRI G. A. APPAN: Yes, Sir. I request the 
hon. Ministei i lee that leasl one-third or one-
fourth of a I the directors in all the 
corporations are 11 embers of the Scheduled 
Castes or Scheduled Tribes. Can the hon. 
Minister say that we do not have members. 
eminent members, who arc business people, 
who are marketing people, who are exports 
people, and all ll test of it, can he say that we 
do not h; re eminent people to be i \ni ordinar; 
directors? I do not like to mention the name of 
every such person. You know we ate t for 
anything. But one thing. Some unscrupulous 
people do not want us to tome up. So I would 
request Dr. Karan Singh tnd the other 
Ministers concerned, and the Government, to 
see that 25% representation in all managerial 
cadres, in the directors' ca Ires and other 
cadres, is g iven  to the Scheduled Castes and 
the Scheduled Tribes. If th re arc two 
Chairmen, at least the. fust Chat man should 
lie a Scheduled Caste, or at least one of the 
two Chairmen should >e a Scheduled Caste. 
Rather than havi g one man to be the 
Chairman of both iie Corporations, it will be 
advisable to haw two different Chairmen, not 
people aged six v vears or seventy years, but 
young people, eminent people, in te l l igent 
people and the hard-working people, who are 
remaining unemployed and are rotting in the 
streets. Why should we give jobs t'o people 
met s ixty  years of age? Is it just to make 
them stooges in their hands. just to make them 
heir yes-men. Mr. Vice-Chairuian,  Sir, . . . 

IHE V1CECHA RMAN (SHRI AKBAR 
ALI KHAN): No more, Mr. Appan, Please sit 
down. I am ailing the Minister of Civil  
Aviation now 

SHRI G. A. APP\N: Only two points re-
main to be made,    ir. 

THE VICE-CHAIRMAN (SHRI AKRAR 
ALI KHAN):   No,  no,  it is already time. 

SHRI G. A. Al'PAN: They are points which 
others have not covered. It will be for  the 
Government . . . 

THE  VICE-CHAIRMAN   (SHRI  AKBAR 
AI.I KHAN): I ha e given von the chance 
because you did n< give your name at the 
earlier stage. 

SHRI G. A. API \N: In the interests of Ihe 
country I seek our protection and seek your 
permission foi a few more minutes. It is in the 
interests >f India, not in my interests. 

THE VICE-CHAIRMAN   (SHRI  AKBAR 
All KHAN):  Half a minute. 

SHRI G. A. APPAN:  Here in this Clause the 
financial    provision    is    increased  from Rs.   
15 lakhs to Rs. 10 lakhs. Why is it so? Why not 
it be Rs. 20 lakhs or Rs. 25 lakhs or   Rs.   30  
lakhs?   Why overnight  it   jumps from Rs.   15 
lakhs to Rs. 40 lakhs, why it jumps to a figure 
which is about three times tlu   pi (sent  limit,    
which is about 300% of the present  figure?  If it 
comes to the question of an increase in the poor 
wages of the employees or  workers,  the 
increase  there is onh  2% or ?>%, whereas here 
the financial power g iven  extends   to   a   sum    
which  is about 300% of the present limit and 
expenditure up to that very large sum can be in-
curred even  without the prior approval of the 
Government.   Then   there are the contra nun 1  
powers    for    entering    into    lease. 
agreements.  There   the  period  of  the lease 
has  been  increased  from five years to ten 
years.  Why all this increase in the financial 
power,   and    in    the    period   of  Ihe     
lease? When the Corporations are sitviated in 
cities and there are the epiick means of 
communication   between   the   cities  the  
world  over? The telephone is  there,  the telex 
is there, lite wireless is there and we can contact 
persons and   get   their   orders    explaining the 
t h i n g - ,   within two minutes or five minutes. 
So win  do you want to give these unnecessary  
powers, the increase in the expenditure from  
Rs.  15 lakhs to Rs. 40 lakhs, and the increase in 
the period of the lease from five years (o ten 
years.    If    the    hon.    Minister vwinis   to 
please    himself.   I  would  request him to 
make it Rs. 20 lakhs instead of Rs. 40 lakhs, and 
to retain the present provision of live  vears in  
the matter of entering into a lease  of any  
immovable  property.     Having said all this my 
one appeal is that the hon. Ministei   should  see  
that  he  appoints one-fourth  of the directors 
choosing them from among the Scheduled  
Caste and   the Scheduled Tribes. Where there 
are two directors, one of them  should be taken  
from among the  Scheduled    Castes    and    the  
Scheduled Tribes.   Ihe hon.  Mini s te r  should 
also  issue an advertisement    cal l ing    for    
applications from  the   Scheduled   Castes    
and the Scheduled   Tribes  to fill    the  ^josts 
up  to 15%, 

from the topmost to the lowest. 

DR.  KARAN   SINGH:    Mr.   Vice-Chair 
man.  Sir.  I am grateful  to the hon. Mem-bers  
of   the  House   for  h a v i n g   taken   such keen 
interest in this Bill and in the working of ihe  
two Air Corporations.  I myself have also felt 
that a discussion by (he two Houses "I  the 
affairs of the Air Corporations would be   very   
useful   and   in   lad,   if  anything,   I have the  
reverse grievance that  my Minis-it v   hardly  
ever  comes  up  for discussion.  It has been  
gui l lot ined  three  vears out of four I   in the 
Lok Sabha and does noi also come up !   Ini   
discussion    here.    However,    this  is  (lie I  
first bit of legislation that I have introduced 
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since 1 became Minister and therefore I am 
glad that lliis has given an opportunity for all 
sections o£ the House to express their news 
and, if 1 may say so, in a very eon-Kructive 
and  helpful  manner. 

Sir, a large number of general remarks have 
been made which, with your permission, I 
would like to deal with first before I nunc to 
specific provisions of the Bill. With regard to 
the Air India there has generally beer: 
unanimity that it is doing extremely well, that 
il is continuing to make profits and that its 
service is up to the highest international 
standards. With regard to the Indian Airlines 
there have been a number of criticisms made 
by lion. Members of this House. I would like, 
before I deal with them, to Bay mcrclv this 
that at this presenl moment Ind i an  Airlines is 
going through a particularly difficult position. 
Its Beet position is extremely tight and in these 
few months before our new planes are 
forthcoming it is inevitable that there will be 
considerable inconvenience to the public lor 
which I apologise. I am afraid it is in-
e v i t a b l e  that until our new planes get into 
operation there is going to be difficulty. We 
are in fact so tight today that if a technical 
snag develops in one plane the whole sector i, 
completely thrown off the gear as a result of 
which flights have to be postponed and 
sometimes have to be cancelled because (here 
is no cushioning: there is no alternative plane 
that could be put into operation. However, 1 
can only say that it is my firm hope thai soon 
after our new planes arc put into operation 
there will be a marked im provemenl as far as 
availability and the service of Indian Airlines 
are concerned. 
Also the Indian Airlines is moving towards 
computerisation ol its booking and reservation 
system. Criticism has been voiced in this 
debate and also on man) othei 0( casians that if 
is very difficult to get a book-id to get a 
confirmed reservation in Indian Airlines. I am 
inclined to agree with this because so far our 
whole Hindus Operandi, our methods of 
booking have been extremely archaic. All over 
the world now we are moving on to a 
computerised system because the whole 
process of airlines booking has become so 
complicated that it is no longer possible to be 
done satisfactorilv by clerks silting across the 
counter and we are hopeful that with the 
introduction of this new system, f a i r l y  soon 
there would also be a marked improvement as 
far as  that  is  concerned. 

I agree that the present situation with regard 
to reservations and bookings is not fully 
satisfactory. Within the resources of the 
Corporation at present efforts are being 
made to improve it but I t h i n k  the posi lion 
will really improve only when we get our new 
planes. 

Sir, I agree    that there is no justification 
or excuse for rudeness. This is something 
which I have brought, to the notice of the 
Chairman of the Corporation. I say, vou can 
say you are overbooked; you can say that vou 
cannot give a seat but there is no excuse for 
being rude to any customer or for being 
discourteous. We have told the Chairman of 
both the Corporations of the I nd i a n  Airlines 
in particular with whom I have t aken  up the 
matter, and he has assured me that the) have 
t r ied their best to ins t i l  in their stall the fact 
thai courtesy and consideration should be 
paramount in t h e i r  dealings with  the general 
public. 

There are still complaints. I will not say that 
our standard of courtesy is yet up to the mark, 
but we will i c r t a in iv  take slips to see that ii 
does improve. 1 have a l w a v s  taken the view 
that whereas a p ub l i c  sector corporation can 
certain!) lake shelter behind a number of other 
things, for discourtesy and rudness there is no 
excuse whatsoeve. If is really a question of 
training the stall properly, of motivating them, 
ol impressing upon them that a pub l ic  utility 
service like the Air l ines has got to give to]) 
priorit) lo courtesy and effi< ii ncv. 

I he question ol labour relations has been 
mentioned, Ihe re  is no doubt that laboui 
relations in our two Air Corporations have not 
been very satisfactory. Now, there are many 
reasons for this. Several individual cases 
were mentioned bv some hon. Members, I do 
not think 1 need go into them, bin bv any large 
the employees of ilu Vii Corporations are paid 
perhaps reasonably well when you consider 
the level ol payment generally in the country. 1 
do not, therefore, think that it is actually the 
lowness of the wage or the fact that they are 
not adequately paid that results in this unrest. 
Firstly, of course, there is the general 
atmosphere of labour unrest that is sweeping 
across the country and that is affecting ever) 
undertaking, whether it is public sector 
undertaking or even the pr ivate  sector. 
Secondly, there has been a good tleal of inter-
union rivalry both wi th in  the Corporations 
and between the Corporations. Ii has created a 
lot of trouble lor us. One hon. Member raised 
the question of AGED and LATA, viz., the Air 
Corporations Employees Union and the Av 
tation Technicians Association. Now. the 
rivalry between these Inn unions has caused us 
a great deal of trouble. The rivalry between the 
pilots unions in Air-India and Indian 
Ai r l i ne s  has caused us a great deal of irouble 
and it is very curious that on main occasions 
both the unions say that ii is not a question of 
money but ii is merely a question of the 
relationship between the two unions, r can 
only take this opportunity lo appeal In all the 
em-ployees of these Air Corporations to 
realise 
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ireas is extremely acute, and 1 have 
taken ujj particularly on many occasions uUli 
Lhc Chairman of the Indian Airlines 
Corporation the necessity to improve and IO 
extend their routes and their services in the 
eastern sector. Already we are doing 
something special. We arc having Jama 
Serines which art in existence nowhere else 
in the country. But I can assure the liini. 
House that I am giving special attention. I am 
planning to give special attention in the 
eastern sector. As soon as our new planes 
come I am hopeful thai we will lie able 
immediately to give bettet ser-vice to this 
sector and I will ceiUinly keep in mind their 
special requirements. 1 am very son; thai we 
have not been able really in tb.2 last few wars 
to give to the eastern sector the priority and 
services that: they actually deserve, but I can 
assure them thai I am acutely aware of this 
problem and 1 will do whatever I can in ihis  
matter. 

i   (..   A.  APPAN:   Will   the fares be 
reduced? 

OR. KARAN SINGH: I am afraid I cannot 
really make a specific commitment, if  the   
hon.    Member   may   give   me    the 
pleasure of his company lor one houi . . . 
(Interruption) [anta services have lower tare. 
(Interruption) I do not want to go into these 
individual planes in the morning or evening.  
That will  lake a long  time. 

I come to the question of ail  hostesses 
Mr. Krishan Kant seems to have vanished — 
in which he seems to have shown spei ial 
interest. I must plead guilt-, to die fait i hal 
since 1 beiame Minister I have not t a k e n  am 
personal interest in this question of air hostess. 
For one thing. 1 strictlv and scrupulously 
respect the autonomy of lhc publii Mini 
corporations and, secondly, perhaps in 
deal ing  with members of the fair sex 
discretion is the better part of va lour .  
However, ( will bring to the notice ol the 
Corporation the remarks made by some hon. 
Members with regard to I his  question  of air  
hostesses. 

Sir, with regard to the v a r i o u s  other points 
thai were made, the first point in regard In Ihr 
Rill was thai appointments should not he made 
mi political ground. I agree with this. I feel 
that as far as our pubh>. scctoi i> concerned 
appointments should not be made on political 
grounds and as far as we are concerned, this 
Ministry, there is no question of making 
appointments on political grounds and I 
t h i n k  that die fears expressed that the 
expansion of die Board of Directors will 
enable us or will allow us— 01 dud ii is our 
intention to use them—in make political 
appointments is withoul am justification. As 
far as this question ot con sulfation with flic 
Chairman is concerned, normally     whenever     
you     appoint     any- 
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body as Chairman and you expect him to 
work cm the Board, you do consult him. 
Whether that consultation need be made 
statutory or whether it can be done in an 
informal manner is something which perhaps 
we may be able to consider. 

I was rather surprised when my lion. friend, 
a senior Member. Mr. Samuel, felt that the Bill 
was restricting the autonomy of the 
Corporation. I can assure him and the House 
that the reverse in fact is our intention. Our 
whole intention in this Bill, one important part 
of the intention, is to expand the autonomy. 
That is why we are raising the limit ol 
expenditure without Government sanction 
horn Rs. 15 lakhs to Rs. 40 lakhs. 1 am 
inclined to agree that this limit of Rs. 1(1.000 
per month on rent that is sought to be imposed 
is perhaps unwarranted and unnecessary and 1 
will be prepared to accept an amendment that 
that c l ause  may be deleted. As far as 
donations are concerned it seems to have 
raised a number of doubts and hesitations 
which, though understandable, are, 1 do not 
t h i n k  just if iable.  The position is this. Air 
India and Indian Airlines have got to function 
here and throughout tin world. Let us sav, to 
gvc you a hypothetical example, in Italy the 
Mayor of Rome has a Red Cross function and 
if they want Air India as one of the operators 
to contribute towards it, surely that will be in 
the interests of the Corporation. 

II there is a claimity somewhere, where for 
public relations purposes it is necessary for 
the Corporation to make a small donation, I do 
not think that it should be grudged. If the 
private sector companies make all sorts of 
donations, win should a public sector 
Corporation,  if it is . . . 

 
DR. KARAN SINGH: That is why parti-

cularly   we  have  also . . . 
SHRI   MAHAVIR  TYAGI:    I  appieciate 

it. 
DR. KARAN SINGH: . . . said that no 

political contribution will be given, and if an 
amendment is given to say that these 
donations should be made only in the in-
terests  of  the  the  Coporation . . . 

SHRI KRISHAN KANT:   We have given. 

DR. KARAN SINGH: ... I will be prepared 
to accept the amendment so that the matter is 
clarified. 

There are a number of other points. One 
point about the Scheduled Castes and the 
Scheduled Tribes has been raised bv the hon. 
Shri Appan and the oilier Member who spoke, 
Shri Chaudharv. I have written on more than 
one occasion personally to the Chairmen of the 
two Corporations, and 1 have urged upon them 
the necessity of gh ing greater representation to 
the Scheduled Castes and the Scheduled 
Tribes. I must admit that I also am not fully 
satisfied with the representation that the 
Scheduled Castes and the .Scheduled Tribes 
have in the Corporations, lint this is not, I can 
assure Ihc House, as a result of any 
del iberate  policy on the part ol the 
managements of these two Corporations but 
because of various historical circumstances 
and the Fact thai suitable candidates belonging 
to the Scheduled Castes and the Scheduled 
Tribes are not always readily available. 
However, I can assure the honourable House 
that this is an aspect   that   is   receiving  our   
consideration, 

SHRI (.. A. APPAN: In the Selection 
Committee also there should be membera 
from the Scheduled Castes. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ATI KHAN): You have said that. It will be 
duly considered. 

DR. KARAN SINGH: There are several 
more points. Sir. I must come to one aspect in 
an otherwise ver) constructive and useful 
debate. I am sorry that my good friend. Shri 
Lokanath Misra, considered it necessary to 
make a personal attack upon one of the 
Chairman. Shri Kumaramangalam. and I must 
say that I am Constained, as Minister. to 
defend him because I t h i n k ,  about people 
who are not in the House themselves, it is the 
Minister ' s  job and his responsibilitj to see 
that lhe\ aie defended. The hon. Mem ber has 
made great play over the fact that Shri 
Kumaramangalam is a member of the 
Communist Partv. Firstly, it s not factuallv 
c o i i c c t  now because Shri 
Kumaramangalam resigned on the 7th of July, 
19(36 on his appointment as Advocate-
General in the then S t a te  of Madras and 
subsequently, I be-lieve his name was s t r u c k  
off the rolls of that august political body. But 
even apart from that, even assuming . , . 

SHRI T. V. VNANDAN ( T a m i l  Nadu): 
Ideological indoctrination. 

DR. KARAN SINGH: . . . that he was a 
member of the Commuist Tarn. 1 do not think 
that is a bar. After all. the Communist Party of 
India today is functioning as a p inch  legal 
entity, as a perfectly legal partv. It can sit in 
Government. If you can have a Chief Minister 
belonging IO the Communist Party in a State, 
why can't von have as. Chairman of the 
Corporation one belonging to the Communist 
Partv? I think the hon.  Member . . . 
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SHRI LOKANATH MISRA: YOU are a 
knowledgeable person. You cannot equate a 
Chief Minister with a nominee of the Gov-
ernment. The C h i e f  Minister is elected.\ Mr. 
Kuniaramangilain is nominated and is there 
as long as    ou agree. 

DR. KARAN S NGH :   I am merely  mak 
ing the point tha it is no sin, it is no dis-
qualification for Sivi Kumaramangalam. You 
may or may not think that he is the suitable 
prison. But he ca mot be disqualified even if 
he was a member of the Communist Part} 
which lie ii not today. He is in fact not a 
member of the party. Quite apart from that—
this i> just a point I make bec a u s e  the lion. 
Member made that point-Shri 
Kumaramangalam is an eminent lawyer, a 
well-known lawyer, and I think the 
insinuation that he is using in any way his 
position as Chairman of the Indian Airlines 
Corporation in otder to gain professional 
support is extrei iclv unfair. I am very sorry 
for that. In. [act, I can tell the House that Shri 
Kumar; mangalam is devoting a great deal of 
time to the work of the IAC. Hi' is not living 
in any rent-free accommodation. And wl 
..never he travels on any work not connect! d 
with the Airlines Corporation, lie does not 
take any free passage from the Airlines or 
does not draw anv travelling allowance from 
them. There are people putting in work like 
him, and Mr. Tata is also an eminent 
industrialist, |nd he is also doing at extremely 
competent job. I think it would   >e better . . . 

SHRI LOKANATH MISRA: My 
position should not be misunderstood. I 
would not have spoken a word against Shri 
Kumaramangalam—I have nothing personal 
against him—if tl e Indian Airlines would 
not have been wo king as shabbily as it is 
doing. 

DR. KARAN S NGH: As I said, there are 
certain deficit tcies in the working of the 
Indian Airline but I do not think it is fair to 
blame anv tingle individual for it. In fact, I 
feel if th hon'ble Members would give us a 
few moi th& and allow our planes to come in, 
I hope next winter when there is another 
discussion in this House about the working of 
the Airlines Corporation, I am hopeful that 
many of the brickbats will be (omened into 
bouquets. 

There are a number of points which have 
been  raised. 

IHI- LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA): Only one point 
which I wanted t< make was this. It does 
seem from what the hon. Minister said that 
no business experience is required for the 
Chairmanship of a iv of  these Corporations. 

SHRI LOKANATH MISRA: Mr. Krishna 
Menon  might  be    lie next Chairman. 

DR. KARAN SINGH: I think that as 
Chairman of the Corporation you require a 
person who is intelligent, who can understand 
the trends in the industry and who can look 
head and plan. I do not think you can rigidly 
lay down any qualification. It is not like the 
job of a Flight Purser or Accountant in which 
you can lay down any qualification. Sir, 
qualifications are there; qualifications are 
wi th in  you. A Minister does not haw anv 
particular business qualifications. A 
Chairman we try and choose . . . 

SHRI LOKANATH MISRA: Forget about 
a Minister. He is an elected person. If Mr. 
Kumaramangalam had been an elected 
Chairman 1 had nothing to say. He cannot 
equate the position of a Minister \ \ i i l i  the 
posi t ion of a nominated person. Mr, 
Kumaramangalam gets patronage from the 
Government while Dr. Karan Singh does   not  
get  patronage  from   anybody. 

DR. KARAN SINGH: Where is the harm 
if we have a man like Mr, Tata or Mr. 
Kumaramangalam who are outstanding in 
t he i r  fields . . . 

SHRI LOKANATH MISRA: He cannot 
get away by saying that . . . 

SHRI G. A. APPAN: I have a point of 
order. May I know whether like a head of a 
department or like Mr. Kumaramangalam, a 
Member of Parliament has a right to get a 
reply? He has the audacity to say that he will 
defend Mr. Kumaramangalam. Is it not an 
insult to us that a fat-salaried person is 
defended here, a person who receives 
Government money? We have got greater 
people than Mr. Kumaramangalam. Will the 
Minister assure this House that Mr. 
Kumaramangalam or Mr. Krishna Menon 
will not be one of the Chairmen? 
'THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   Mr. Appan, please sit down. 

SHRI G. A. A P I ' A N : . . .  We do not 
want arrogant people to be at the helm of 
affairs.  He is the most arrogant type. 

SHRI S. N. MISHRA: He says what harm  
is   there   if  he   is   the   Chairman. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You have not understood the 
Minister. He is saying that people who are 
eminent in any line and are intelligent can be 
appoitrted. That is all. Nothing more  than  
that. 

SHRI S. N. MISHRA: Even an eminent 
donors can be appointed. 

DR. KARAN SINGH: Yest, he can be. 
There is nothing to prevent him from being 
appointed. 

SHRI KRISHAN KANT: Can Mr. Mishra 
be appointed or not? 
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DR. KARAN SINGH: Not so long as he is 
a Member of Parliament. After Shri Mishra 
finishes his term as M.P. he will be eminently     
suited   lor   its  Chairmanship. 

SHRI S. N. MISHRA: Just one humble 
submission. Since the hon'ble Minister has all 
along laid a great deal of stress on efficiency 
in business line, here is a person who has been 
appointed as the Chairman of the Corporation 
without any business experience. There tan be 
no doubt about his intelligence and standing in 
public life and so on. But are these the 
qualities which are required for the efficient 
functioning of a business enterprise? He is a 
very intelligent and a very eminent person. He 
had also political background. By all this the 
Minister easih lends himself to the charge that 
it is not because of any other consideration but 
political background that he was appointed the 
Chairman. He did not have the business 
experience. By saying all this he contradicted 
what lie said earlier towards the end of his 
speech. 

DR. KARAN SINGH: 1 have made it clear 
and. if I may say so, I may submit for 
a   minute . . . 

SHRI S. N. MISHRA: Was he the only 
lawyer in the whole of the country if a lawyer  
was  required? 

DR. KARAN SINGH: What is required i^ 
iop executive managerial ability. 
Perhaps the lion. Member has a very narrow 
inlerprcation of what he calls 'business  
experience.' 

SHRI S. N. MISHRA: No. not at all. Von do 
noi understand what the concept of 'business   
experience'   means. 

DR. KARAN SINGH: What is required is 
managerial and executive abili ty,  and 1 am 
satisfied that the Chairman of both these  
corporations do  possess  this  abi l i ty .  

SHRI S. N. MISHRA: What managerial 
experience did  he  have? 

DR. KARAN SINGH: He was a labour 
leader. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Mishra, you have put your  
point.  You may not be satisfied. 

SHRI S. N. MISHRA: But are you satis-
lied? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALT KHAN): I think he has answered your  
point. 

SHRI LOKANATH MISRA: Sir, between 
Mr. Kumaramangalam and yourself, vou 
probably deserve to be the Chairman. because 
you are a bar-at-law, he is only an ordinary  
advocate. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN): This is not proper. Have you 
finished,  Dr.  Karan Singh? 

DR. KARAN SINGH:   Yes, These are the 
main   points.   If there  are  other  points,    I 
will  deal   with   them  lain. 

I HE VICE-CHAIRMAN (SHRI AKBAR 
ALI  KHAN):   The question  is: 

" I hat the Bill further to amend the Air 
Corporations Act, 1953, be taken into 
consideration." 

The  motion  was adopted. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): Now we shall take up clause-In 
clause  consideration  of the Bill. 
Clause 2—(Amendment  of section  4  of the 

principal Act). 
SHRI JAGDISH PRASAD MATHUR 

Rajasthan):   Sir,   I  move: 
1. "That at page 2, line 4, the words 

after consultation with  the Chairman' be 
deleted." 

2. "That at page 2, lines 10-11, the 
words 'or Chairman of one and director of 
the other' be deleted." 

">.  "That   at  page 2,   after  line  1".   the 
following  proviso  be  inserted,   namely: — 
"Provided  further  that  the Chairman so  
appointed  shall  be  a  person  who is in   the   
service   of   the   Central  Government ." 

. I i i i i i i d i i i ru l s  Nos. 1 to 3 also stood in 
the name of Shri Niranjan Varma). 

SHRI       A.MA NT      PRASAD    
SHARMA: Sir,  I move: 

10. "That  at  page  2,— 
(i) in line 4, the words 'after con-

sultation with the Chairman' be deleted;   
and 

(ii) in lines 9-10, the words "Chairman 
of both the Corporations or" be deleted." 

The  questions were proposed. 
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"Provided further that the Chairman so 
appointed shall be a person who is in tin   
service o£ the Central  Government.". 

alter   consultation   with   the 
Chairman?

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He is accepting that amendment. 
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SHRI  LOKANATH  MISRA:   Sir,  I want 

to speak a few  words .  .   . 
THE   VICE CHAIRMAN   (SHRI   

AKBAR ALI  KHAN):   Regarding what? 
SHRI   LOKANATH   MISRA:   My   

observations. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): Amendment No. 1 is before the 
House. It is accepted by the Government. 

The  question   is: 
I. "That at page 2, line A, the words 

'after consultation with the Chairman' be 
deleted." 

The  Motion  was  adopted 
THE   VICE-CHAIRMAN   (SHRI   
AKBAR 

ALI   KHAN):   The  question  is: 
2. "That at page 2, lines 10-11, ihe words 

'or Chairman of one and director of the 
other' lie deleted." 

The motion was negatived. 

in  the interest of

"after consultation
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THE  VICE-CHAIRMAN   (SHRI   AKBAR 
ALI   KHAN):   The  question   is: 

3. "That at page 2, after line 13, the 
following provis(   be inserted namely: 

"Provided farther that the Chairman so 
appointed shall be a person who is in the 
service of the Central Government.". 

The motion was negatived. 
*Amendment No   10 was, by leave, with-

drawn. 
THE  VICE-CHAIRMAN   (SHRI   

AKBAR ALI  KHAN):   Th(   question  is: 
"That Clause .', as amended, stand Part  of  

the  Bill " 
Tlie  motion  was  adopted. 

Clause 2,  as amended,  was added to the Bill. 
Clause 3 was adued to ihe Bill. 

Clause 4—Amei dment of Section 7 
SHRI   JAGDISH   PRASAD      MATHUR: 

Sir, I move. 
4. "That at pa;e 2, lines 34 to 38 be 

deleted." 
(The amendment <%lso stood in the name 

of Shri     Niranjan   Varma). 

SHRI KRISHAN  KANT:   Sir, I move: 
7. "That at pa,t;e 2, line 35, after the 

words 'charitable purpose' the words (in 
furtherance of the interests of the Cor-
poration) be inserted". 
The   questions  were  proposed. 
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SHRI KRISHAN KANT: In my view sub-

clause >kk) is meaningless for a public sector 
undertaking, especially for the ah 
corporation. Bui if for certain teasons, it i> 
necessary in international affairs or here tc 
give assistance to certain organisations by 
which tlie interests of the corporation ran be 
letter served, it may be done. May be some 
employees of the corpoialion are in the 
hospital or at other places needing some 
help. Then il can be given. In other words, 
(his amendment has befti moved to restrict 
the scope of sub-clause (kk) so that it is nol 
misused. The hon. Minister explained it 
giving examples. Supposing some calamity 
takes place or for some participation )ou 
want ro contribute something. But certain 
specific instructions and laid-down rules 
should be there made by the corporation in 
this regard. If something happens, tlie officer 
otv the spot may like io take immediate 
action without referring the matter to the 
lieadc|ii;nters. But for that some clearcut 
instructions should "be there and this 
provision should be used only for such 
purposes mentioned in those rules so that 
later on the government or the corporation 
mav not be blamed for indulging in things 
which are deleterious for the interests of the 
corporation and interests in general. I hope 
the Minister will accept my amendment. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI  KHAN):   The  Minister. 

SHRI LOKANATH MISRA: I am also 
there. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN): He is accepting his amend-
ment. 

SHRT LOKANATH M1SRA: So fai as 1 
am concerned, he is nol accepting. I am not 
concerned with any sponsored amendment. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI   KHAN):   It  meets  your  object. 

SHRI LOKANATH MISRA: It does not 
meet my object. Mv object in submitting my 
amendment was, to see that there is no 
loophole in the Bill for the Congress ruling 
party to make money from both tlie air 
corporal ions. T submitted the oiher clay Ihat 
Shri [agjhan Ram has about fifty charitable  
institutions.   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The amendment is to further   
the  interests  oT  the  corporation. 

SHRI LOKANATH MISRA- That also 
would further the interests of the coipora-lion. 
ff Shii Jagjivan Ram gets money, that would 
indirectly further the interests of the 
corporation.  How    can you say no to that? 

SHRI   ANANT   PRASAD   SHARMA:    
If 

you  get.   .   .   . 
SHRI LOKANATH MISRA: 1 am arguing 

out with the Vice-Chairman. After I finish  
that,   I will  argue out with you. 
Sir,  you  are neither  the chairman of the 
(orporation  nor  the  Minister.   Tbe.se  things 
are  decided   cither  by   the  chairman  or  by 
the  Minister.  How can  you assure me  that il  
would not be used that way?  I have my yrave 
doubts about it.  I have seen how ihe ailing 
party  has   behaved  on  certain  ocra-sions.  
These corporations are  not philanthropic   
institutions.     They    are    institutions meant   
to   be   run   on   commetcal   lines.   If they 
are to be run on commercial basis and at      
the     same     time     some     contribution is 
necessarv, they might pass it in the board of 
directors saying that it was necessary for the 
purpose of meeting the expenses of the 
corporation   itself   and   therefore   they   
have paid it. They spend so much of money 
on incidental   expenses   and   on   
developmental expenses,   under this  expense   
and   that  expense. There are so many 
methods of doing it.  The mover of the Bill 
has to come forward and say that this would 
not  be done. Otherwise,   lump   sums   of   
monev   will   be siphoned  off  on   the  plea   
that   it   is  given to   charitable   institutions   
and   that   monev in  turn will find its way 
into the hands o'f politicians.  I know Dr.  
Karan Singh. He is clear in  his mind.  But  
that won't do.  He would   not   have   
appointed   Shri   Kumara-mangalam. But Dr.  
Karan Singh appointed him  because Prime 
Minister wanted  him. 
SHRI ARJUN ARORA: He also wanted him. 
SHRI LOKANATH MISRA: He wanted 
because the Prime Minister wanted. So, he 
had to accept him. Here also, he would do   
it  if  the   Prime  Minister  wanted   it. 
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This surreptitious money, ihis fund, you 
would also probably have to appiove of 
because somebody wants it, the Congress 
President wants it. Therefore, I am tooth and 
nail opposei to this particular provision 
because I know this would be used politically  
in  fuiure. 

DR. KARAN SINGH: I am sorry that the 
doubts . . . (Interruptions). ... I am sorry that 
the doubts expressed by the hon. Member do 
not seem to have been dispelled by what I said 
earlier. I can assure the hon. Member tliat the 
reason for this is that certain donations have to 
be given for   benevolent   .tnd    charitable   
purposes. 

(I /terruptions) 
SHRI  LOKANVTH    MISRA:    On    how 

many   occasions   have   you   received   
requisitions? Let me know this. 

DR. KARAN SINGH: This is not a matter 
which comes to the Minister. I will give you 
an example. There is a teriible disaster in East 
Pakistan. Let us say that in Dacca there >s 
some function, some charitv collection is there 
and so the IA office in Dacca must be in a 
position to make a small contribution. 
Similarly, we have Air-India offices all over 
the woild It is possible that occasions may 
aiise in which there ma\ be a Red Cross ball 
oc things like that. So, we have been advised  .   
... 

(Ir terruptions) 

SHRI       M.       S.       
GURUPADASWAMY 

(Mysore):   But  tlie  Board ran   take   a deci-
sion. 

DR. KARAN SlNGH: But the point is that 
the Board meets once in three months. 

SHRI M. S. GURUPADASWAMY Let   
them   have   . n   emergency   meeting. 

DR. KARAN S NGH: We are not having an 
emergency meeting of the Boaid to make a 
donation of Rs. 500. 

SHRI    M.      S        
GURUPADASWAMY: 

What are you talking?  .... 

{Interruptions} 
DR. KARAN SINGH: What do you mean 

by that? We ha\e been advised that it is 
necessary,that it is necessary legally . . . 
(Interruptions). . . . The Buieau of Public 
Enterprises aid the Law Ministrv have advised 
that it is legally neccssaiy That is why we have 
said "benevolent or charitable purpose". There 
s no question of anv political donation wl 
atsosever being given and therefore, I am 
prepared to accept the amendment that has 
been moved. I would urge Shri Lokana h 
Misra to withdraw his. I accept the amendment 
"in furtherance of the interest of the 
Corporation".  
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The   motion  was  adopted. 
DR. KARAN SINGH: As I said, I would be 

prepared to accept the deletion of this Rs. 
10,000. I accept the amendment moved  by  
Mr.  Khaitan  and  Mr.   Kulkarni. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI  KHAN):   The  question  is: 

"That at page 3, lines 9 and 10, the words 
'or where the rent of such property exceeds 
ten thousand mpees per month'  be deleted." 

The motion was adopted. THE   
VICECHAIRMAN   (SHRI   AKBAR ALI 
KHAN):   The question is: 

"That clause 7, as amended,stand part of  
the Bill." 
The motion was adopted. 

Clause 7, as amended, was added to the 
Bill. 

Clauses 8  to  12  were added  to  the Bill. 
.. Clause  1,  the Enacting Formula and the 
Title were added to the Bill. 

DR.  KARAN SINGH:   I move: 
"Tliat   the  Bill,   as   amended,   he   pas-

sed." The  question was proposed. 
SHRI LOKANATH MISRA: I listened to 

the Minister with rapt attention when he made 
a speech. I thought that he would make a 
speech which would leave no room for dispute 
at all. I know he is an erudite scholar but on 
this occasion he did not show much of his 
erudition. He tried to equate an employee of 
the Government of India, whether petty or big, 
with an elected representative of the country, a 
Chief Minister or a Minister in the Central 
Government. I am shocked at this. This is the 
Third Reading and I will have to say certain 
things to which he must reply. He tried to 
equate a respected, elected representative of 
the country with a petty official of the 
Government. Whether he is petty or big T do 
not care but after all he is an official who gets 
the patronage of the Central Government and 
who gets his appointment  from  the  
Government. 

Then he said that Mr. Kumaramangalam 
resigned in 1966 from the Communist Party. I 
wish Dr. Karan Singh looks into the point 
before putting it before tlie House but this time 
probably he failed to do it. If somebody 
resigned from a Party for the sake of his self-
interest, for getting an appointment as the 
Advocate-General, can you  •ihink  very much  
highly    about    that 

peison? If he cannot avoid the allurement of an 
Advocate-Generalship and for that he forsook 
is ideology, his Party and all that, can you 
think \ery highly about that person? 4 P.M. 

At least I would not. Il that was the only 
icason for his resignation from ihe party, he 
does not deserve to be the custodian of ihe   
Indian  Airlines. 

SHRI ANANT PRASAD SHARMA: What 
has his party membership to do with his 
chairmanship here? Party membership has 
absolutely nothing to do with this; it may   be  
any  party. 

SHRI LOKANATH MISRA: Of course 
now, alter Shri Daroga Prasad Rai has been 
installed as Chief Minister with the help of  the 
communists. 

SHRI     ANANT     PRASAD     SHARMA: 
The Chairman  may be  a man  of the Swa-
tantra Party also. 

SHRI LOKANATH MISRA: He would not 
agree to take on this chairmanship. At least I 
lor mvselt tan say for the information of Mr. 
A. P. Sharma that I would never agree to serve 
in this Government. But, Sir, Mr. Anant 
Prasad Sharma seems to be very much 
enamoured of the communists of the CPI, of 
the Congress JR)— CPI relationship now, 
after Mr. Daroga Prasad Rai has got the 
suppoit of the communists in Bihar, and Mr. 
A. P. Sharma happens to be ihe Congress (R) 
President there, one who is ultimately 
responsible to the Centre for the upkeep of the 
Ministry there, even though it is artificial and 
even though everybody knows that that 
Ministry is not going to last long. 

Now coming hack to the point, Sir, I was 
saving that the hon. Dr. Karan Singh tried to 
defend that Mr. Kumaramangalam had 
resigned from the Partv late in 1966 and that 
thereafter he ceased to believe in that   
ideology. 

DR. KARAN SlNGH: I did not say that he 
had ceased to believe in  that ideology. 

SHRI LOKANATH MISRA: May be that 
he  still   believes   in   that   ideology. 

Now, Sir, as I said, I have made mv _point 
very clear that such a man cannot be trusted 
with any public office, particularly one who,   
for his self-interest  .  .  . 

SHRI ANANT PRASAD SHARMA: On a 
point of order, Mr. Vice-Chairman. When we 
are discussing about the position of a person 
as chairman of a corporation or an institution, 
is it necessary to discuss about his party 
affiliations also? He may belong to any party. 
He may belong to the 
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communist Party. He may belong to Con-
gress (O). He may belong to tlie Swatantra 
Party, or any other Party because there aie so 
many people who belong to so many other 
parlies also. Therefore, Sir, I have made this 
point of order that it is not necessary to 
discuss about ihe party allilia-tions  of 
individuals. 

THE VICECHAIRMAN (SHRI AKBAR 
ALI KHAN): Sometimes irrelevant things 
have also to be tolerated. 

SHRI LOKANATH MISRA: Do you con-
sider this thing irrelevant? Now, Sir, since 
you  are  giving no ruling  .   .   . 

THE VICECHAIRMAN (SHRI ARHAR 
ALI KHAN):   No ruling. 

SHRI  LOKANATH  MISRA:   It  is not a | 
ruling. I am happy it is not a ruling.  (In- f 
terruptions).   It cannot be.   It    is    a  casual 
remark   from   the   Chair,   as   casual   as   the 
point of order made by the hon. Member. 

Now, Sir, I would finish. 1 would even 
now urge that the hon. Minister should 
review ihe position. He said that the Chair 
man was not getting a rent-free quaitcrs, a 
rent-free bungalow. My information was 
that he was getting a ient-frec bungalow 
and transport. (Interruptions) Do you say 
he pays  the  tent for  that?  

DR. KARAN SINGH:  He docs not get a J 
rent-free  bungalow  from   the  Corporation. 

SHRI LOKANATH MISRA:  He does not. 
Then does he get it from the Government? 
DR. KARAN SINGH:  I do not think so. 

SHRI LOKANATH MISRA: The bungalow 
that he stays in? May I know. Sir, from the 
hon. Minister whetiier he is sure about this fart 
as regards the bungalow Mr. 
Kiimaramangalam stays in? This is the bone 
of contention. Now he has. refuted my point 
and this would go to the press tomorrow. Even 
though I mav be correct in my own stand, 
since the Minister has said like this, the press 
would carrv the headline that Lokanath Misia's 
allegation was baseless, and it would be flic 
attempt of the Indian Airlines to see that it 
gets the publicity it needs. (Interruptions). In 
addition to appealing to you. Sir. I would 
appeal to the lion. Minister in charge of 
Parliamentarv Affaiis that, if he wants this to 
be finished soon, then let him request his own 
Mcmbcis to keep silent. If thev go on 
intenupting me, I am not the person who will 
sit down. You know it, the House knows, it. 
Therefore the more vou ptovoke the more I 
speak and it might go on till 5 o'clock and 
nobodv would be in a posi- I tion  to ask  me 
to sit down. 

SHRIMATI PURAIH MUKHO- 
PADHVAY (W'esth Bengal):   But that is not 
a dignified  way. 
L'P(D)I6RSS^7 

SHRl LOKANATH MISRA: Only be-
longing to West Bengal and slabbing people 
is dignified. 

SHRIMATI PURABI MUKHO 
PADHYAY:   You cannot threaten the Chair 
like that. 

THE   VICE-CHAIRMAN   (SHRI   
AKBAR 

ALI KHAN):   Mr. Misra, you go on. 
SHRI LOKANATH MISRA: Sir, it seems 

the Lady Member gets provoked very  easily. 
SHRI M. S. GURUPADASWAMY: But 

you don't get provoked by the Lady Member. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN):   You must tolerate a lady. 
SHRl LOKANATH MISRA: I do not get 

provoked. Like Dr. Karan Singh I consider 
that discretion is the better part of valour so 
far  as ladies  are concerned. 

Now, Sir, I would ask the hon. Minister 
whether he is very sure that Mr. Kumara-
mangalam does not get a rent-free bungalow 
and I would like to know from him whal 
concessions he gets as Chairman of the Air-
lines Corporation. What ate the facilities he 
gets? If he can tell us that it would be better 
instead of my getting up and asking him 
repeated questions one after another. 

SHRI ANANT PRASAD SHARMA: This  
is  not  Question  Hour. 

SHRI   LOKANATH MISRA: Mr.   A.   P. 
Shaima   is   not   the   Minister. Fortunately 
for   this   country  we have  not come  down 
to  the  level  where    Mr.    A. P.    Sharma 
would be a  Minister. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): AU right, the Minister will 
reply. 

SHRI LOKANATH MISRA: Yes; I want 
him to reply; I do not want you to reply or 
Mr. A. P. Sharma to reply. Therefore I would 
ask the hon. Minister what are the 
concessions, that Mr. Kumaramangalam en-
joys  as  Chairman  of  the  Corporation. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   You have said that. 

SHRI MAHAVIR TYAGI: No conces-
sions. 

SHRI LOKANATH MISRA: Let him sav 
that. If I am satisfied with his answer it will be 
all right, may be I will be con-\ inced. So far 
as mismanagement in the 1AC is concerned, 
reservation difficulties and oilier difficulties, 
he has not replied at all. Hi- only said that 
there might have been individual cases where 
hon. Members may have faced difficulties but 
that was not the manner in  which  he should  
have disposed 
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[Shri  Lokanatli   Misra] 
of that because these were specific cases 
which were brought to his notice. On other 
occasions v hen it was brought to his notice 
that did rot get attention and I felt that when I 
brought it here on tlie floor of the House in a 
dignified way it deserved attention and it 
leserved a reply from him, particularly wher 
he got 24 hours to refer the matter to tne I AC 
and get their replies. If he thought that it did 
not deserve consideration the i we would only 
feel that he believes in ihe same pattern of be-
haviour that thi Indian Airlines believes in. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI  KHAN):   Mr.  Mandal. 

SHRI ANANT PRASAD SHARMA: Sir, 
this side also. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): We have already exceeded the 
time. I hope hon. Members will cooperate 
with me. 

SHRI OM MEHTA: Sir, we have already 
taken five hours against the allotted time of 
two hours. 
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SHRI T. V. ANANDAN: Mr. Vice-

Chairman, I appreciate tlie able way in which 
the hon. Minister has steered the Bill through 
this House. He ha.s answered many points 
raised by hon. Members. The accepted 
principle and policy of the Government today 
is workeis' participation in the management. 

[MR.  DFPUTV CHAIRMAN   in  the  Chail] 
More than three Members have raised this 

point as to whv in the expanded directorate the 
representatives ot lecogniscd tmdc unions do 
not find a place. If ihe hon. Minister feels that 
it is difficult for him to accommodate more 
than one representative of trade unions and 
theie is more than one recognised trade union, 
why should he not adopt the policy of giving 
the chance by turns to each recognised union? 
Thereby he can solie the pioblem and there will 
be no need for hirn to answer in Pailiament. 
When people go on strike, it becomes the 
burden of the representatives of the trade 
unions in the directorate. If the workers' 
representathe in the directorate is not able to 
contiol his own man, he docs not have a fair 
chance to sit in the directorate. He can wash off 
his hands.   That   is the  way.   The 
Government 
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SHRI ANANT PRASAD SHARMA: I 

only wanted an issurance from the hon 
Minister. Wc have got a very big complaint 
tliat in a week, practically six days, the planes 
overfly Patna. He has not given any assuiance 
excepting that after two months the services 
will be all right. Am I to understand that evei 
atter that the planes will continue to overfl.   
Patna? 

 
Two other point- were raised by the hon. 

Members in the Third Reading. First, perhaps 
I should deal with my hon. friend, Shri 
Lokanath Mi- ra. He purported to be shocked 
by my speech. I must admit that I am 
somewhat disippointed by his, because Shri 
Misia is a highly intelligent and highly 
experienced person and I am sorry, I am 
genuinely sorry, th it he should be so obsessed 
with a single individual that it seems to have 
distorted 1 is entire approach to the issue. In 
my reph I mentioned Shri Kumaramangalam 
because he mentioned him, otherwise thi Bill 
has nothing to do with Shri 
Kumaramangalam, it has nothing to do 
diiectly wil Ii the perquisites of the Chairman. 
He in his own wisdom thought it fit to laise 
this question. Therefore, I as i Minister had to 
repTy. I think the hon. House will agree that 
even if his party were in power and if he was 
the Minister 3f Tourism and Civil Aviation he 
would consider it his responsibility to reply. I 
will say, Sir, that my information is definitely 
and categorically that Shri Kumaramangalam 
docs not get a ft re house or other per quisitcs. 
He may ga, I can answer the ques tion to the 
best of my knowledge, exactlv the same as 
Mr. Bharat Ram. There is no 

difference. I would urge upon my hon. friend 
that he should not allow his per sonal antipathy 
or disapproval of an individual to cloud his 
thinking on this very important issue. We are 
dealing heic with the Air Corporations as such. 
Today somebody may be Chairman, I mav be 
Minister; tomorrow there may Be a change. 
We have got to see that the Corpoiations 
themselves woik more efficiently. Wc are 
entering a new decade. In this decade aviation 
is go ing to become increasingly important. 
We are spending crores of rupees on new 
planes and on airpoits. In the Fourth Plan we 
are spending as much as Rs. 150 crores or Rs. 
200 crores on aviation, which for our country 
is a very big sum, because we realise the 
importance of aviation both in tlie country and 
abroad. It is in that broader spirit I would urge 
the hon. House Io consider this matter. 

One final point and I will ha\e done. That 
refers to workers' participation in 
management, raised by Shri T. V. Anandan 
This is a broader question of workers' re-
presentation in public sector undertakings is 
under the consideration of the Government. It 
is a matter which, as the hon Member will 
realise, is bristled with diffi culties. There was 
the question of the multiplicity of unions, there 
was the problem of revalry between the 
unions. In our corporations there must be 
about a do/en unions. Many of them are not in 
very good relations with one another. As also 
there is question—as a puiely commercial 
organi-sal ion, how best to build it up. So, the 
whole matter is under consideration. As far as 
I am concerned, I personally would wel come 
the possibility of having woikcis' re-
presentation provided it can be done in a 
manner which helps the smooth lunctioning of 
the Corporation rather than hinders it. That is 
broadly the policv. 

With these words, I once again like to 
express mv lhanks to the House for the 
consideration that it has shown me and to urge 
that the final Reading of the Bill re ccive   its   
approval. 

MR. DEPUTY CHAIRMAN: Tlie ques 
lion   is: 

"Tliat   the   Bill,   as   amended,   be   pas-
sed." 
The motion  was adopted. 

THE   ADVOCATES   (SECOND      
AMENDMENT)   BILL,   1968 

(Motion   for  concurrence  ior  withdrawal of 
the Bill—contd.) 

MR. DEPUTY CHAIRMAN: The Advo-
cates (Second Amendment) Bill, 1968. With-
drawal of the Bill. During the last Session, 
there   was   some   discussion   whether   
leave 


